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NO written statement so far filed.
The respondents are directdd to file
the written statement, if any, within
four weeks from today.

List on 2.4.01 for order.
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Member Vice-Chairmar
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ITwo weeks time allowed to the

respondgnts to file written statement.

List for orders on 24.4.01.
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Member Vice-Chairman

Written statement has nét been
filed though several time was grantsi,
Further xw® four weeks time is allowed
for filing of written statement. List on
1545,01 ‘for orders.
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No written statement has so fgr
been f‘ilad.-‘ The respondents are 21lodwd
a further four weeks time to file
uri}tten statement subject to payment of

>

'8 cost of R.500/=-

List for orders is on 14,6,2001,
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By order dq&gd 15~5~2001 learnsd counssl
for the ‘respondentsits grantad four uonks time to
file written statement subject to @‘paymnt of
cost of Rs,500/=¢ MreAeDeb ROy, lsarned SreCeGeSeCe
has again requestsd for mors time on ths ground
of receipt of ths lettar dated 17-2«2001,

As @ mattsr of last oppertunity, ue allew
him four weeks furthar time to fils written state~
ment and alsc deposit the cost by the next data,
A.copy of this order shall be given to lsarnsd
counsel for the respondents within 24 hours,

-Later on MreA.Deb Roy, learnsd SreCeGeSeCe
produced @ telsgram No,29055/01/2001=RVU sant by
Paryavaran Bhawan, New Delhie Mr.Dsb Roy, has besn
adviasd through this telsgram to pray for three

- |monthe tims to enable the departmant for filing of

weitten statement,
List on 31=7-2001 faor orders.
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Member

Time was grantad for filing written state=-
%ant. By order dated 15,5.,01 the respondents was
grantad time to file urittaen statement subject to
paymant of Rs,500/= and again granted time on the
ground of recsipt of the letter dated 17.2.01. By
order datad 14,6.01,4 wazks time was granted as /.
last . Opportunity and also to deposite the cost,

 Learned ST4CeGo+5+Co has produced a Telegram

| vafore this Bench baaring no.29055/01/2001-AVU
';ahd prayer for time to file written statement.

%cerdin%ly, tha case was listed today. No writtsn
ateman

‘#Tuled nor cost was dapositeds Shri A.Deb Roy,

referred the same Telagram dated 12.7.01 produced
by the respondents and prays for time to file
uritten statemant, L3¢ vejeo [F pregen.

fist on 10/9/01 for hsaring. The responcant’

ars orderad to ptoducsﬂ'the connacted records.
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CENTRAL ADMINISTRATIVE TRIBUNAL
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Wwhether Reporters of local papers may be allowed to see

the judgaent 2.

Tc be referred to the R.porter or not ?

whether their Tordships wish to see the fair copy ¢f the
judgment ? ]

Whether the juégment is to be circulated to che other

Benches ?

Judgment delivered by Hon'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

" Original Application No.394 of 2000

Date of decision: This the 47 /% day of October+ 2001
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Admﬁu‘strative Member

Shri Krishna Deo Singh,

Conservator of Forests (Conservation),

Government of Arunachal Pradesh,

Ttanagar, Arunachal Pradesh. «esessApplicant

By Advocates Mr A. Roy, Mr S.S. Dey and Mr M. Nath.

- Vversus -

1. The Union of India, represented by the
‘ Secretary to.the Government of India,

Ministry of Environment and Forests,
New Delhi, ' ‘ ’

2. The Under Secfetary to the» Government of India,
Ministry of Environment and Forests,
New Delhi. '

The Director,

Government of India, * _
Ministry of Environment and Forests,
New Delhi.

4, The Government of Arunachal Pradesh,
Represented by its Chief Secretar at Itanagar,
Arunachal Pradesh. ...... Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

(O%)
.

ORDER

CHOWDHURY. J. (V.C.)

The  legitimacy and the pfopriety of the commencement as
well as the 'co.ntinuanc_e of the purported discip]inary‘ ;;roceeding under
Rule 8 of., the AIl India Service (Discipline and Appeal) Rules, 1969
(hereinafter r;aferred to as the Rules).is the subject matter of this 0.A.

The bare bones are adumbrated below:

The applicant is a member of the Indian Forest Service

1/\/4\/ ( IFS for 'short ) ~of .the AGMUT Cadre. As a member of the service
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- he was posted in places like Andaman and Nicobar Islands, Dadra
anﬂ" Nagar. : Have_];'L_ - Administration; - Arunachal - Pradesh’ etc. While the
applicant was serving as a General vManager, Arunachal Pradesh Forest
Corporation he was i)laced under suspension in  exercise of power
~ conferred under Sub-rule (1) of Rule 3 of the Rules for alleged omission
~and commission in the matter of certain deaﬁngs ‘concerning the sale
of Khair trees and Icertaﬁn.other acts undertaken in his jurisdictioh during
the .'period 1981-86 while he' was working as Deputy Conservator of
Forests (DCF for short). Dadra énd -Nagar Haveli. Though the order
of suspension w.as passed in 1991 it was not given effect to and the
'app]icant was a]iowed to work as Conservator of Forests, Working Plan
and Resources Survey Circle and General Manager at Arunachal Pradesh.
3 The applicant assailed fhe aforementioned order of suspension in 0.A.
No.50 of 1993. Though in the order of suspension it was ‘mentioned that
_ disciplinary proceeding against the applicant was under contem plation no
such~-p1foce_eding ;‘v;,as initiated :at theitimé: of dnstitutioniof the,;aforé,.mien:t:iﬂed
0.A. on 18.3.1993. By order dated 12.I1;1994 the O.A.' was ﬁna]ly disposed
| of whereby the or'der of suspension was quashed. By Memorandum dated
24.1.2000'the respondents initiated discip]jnar'fr enquiry under Rule 8 .
of the Rules and the app]ig:ant was served with a memorandum containing
the artjcles of charge as well as the statement of im putation o'f’
misconduct or misbehaviour in suppért of the articles of charge. The
relevant part of t;_he articles of chargé is reproduced below:

"ARTICLE-L

That said Shri. Krishna Deo Singh, Son of Shri
Siddheshwari Prasad Singh while functioning as Dy. Conservator
of Forests at Silvassa, Union Territory of Dadra & Nagar
Haveli, during the year 1979-1986 com mitted gross misconduct
in as much as: :

That said Shri Krishna Deo Singh showed undue
favour: to M/s Sainath Khata Factory by not revising the
rates of sale of khair trees contract executed between the
Administration of said M/s Sainath Khata Factory on 1.9.1973
and he also mislead the Administration by suppressing the
facts and in executing new contract of sale of khair trees,
during the year 1979-86 and caused a wrongful loss to the
tune of Rs.3,19,78,592.70 and corresponding gain to M/s Sainath

L\A Khata . Factory.



"ARTICLE-II

That said Shri K.D. Singh while functioning as Excise
Officer, Dadra & Nagar Haveli at Silvassa during the year
1982 to 1986 com mitted gross misconduct in as much as:

That said Shri K.D. Singh misused his official position
in recommending for issue of Indian Made Foreign Liquor
(IMFL) wholesale and retail sale licenses during his tenure
as Excise officer and favoured Shri SI Khuntliwala, Ras Resort,
Dan Tourist and showed discrimination to Shri J.G. Birari
of Sakarvan Tourist.

+

That in the manner aforesaid, said Shri K.D. Singh
exhibited lack of integrity, devotion to duty and acted in
a manner highly unbecoming of a public servant and thereby
contravened Rule 3 of Central Civil Services (Conduct) Rules,
1964.,"

2. The applicant submitted his .wrivtten statement denying and
disputing the charges on 6.3.2000. By two vdiEferent orders dated 17.7.20(.)0-
the respondent authority appointed an Inquiry Officer to enquire into
the articles of chargé framed against the applicant and also appointed
Mr R..Sanehwal, Under Secretary, Mim'stry of Environment and Forests
as Presenting Officer to present the case in support of the articles
of charge. The ‘lega]ity, correctness as well as propriety of the
disciplinary. proceeding is.assailed in this 0.A. as arbitrary, discriminatory
A'that emanated frpm malafide ‘exercise of power. The com mence ment
of the proceeding aftef 14-20 years is also one of the grounds questioning

the legﬂ:[macy of the proceeding.

3. A number of adjournments were . granted on the plea of the
respondents for filing of the written statement. Despite time granted
the respondents did not file any written statement till conclusion of

the hearing, nor éany records were produced.

4, Mr A, Roy, Sr. Advocate ass:'sfed by Mr M. Nath, appearing
on behalf of the applicant, s.ubmitted that on the ground of 14-20 years
delay alone the impugned proceeding- was liable to be quashed: Mr A.
Roy, the.llearned Sr. counsel submitted that the impugned proceeding
was initdated with ifn proper motive only with a view to torture and
tarnish the reputation and service career of the applicant. The learned
cousnel sub mitté_d that the applicant rendered his service honestly and

diligently to thef satisfaction of ' the authority and the testimony of his ,

efﬁciency..'.'.l'l.
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‘_ef:ﬁciency werev reflected in the official despatches. The learned .Sr.
Counsel, 1'11' support of his contention, also referred to the letter of .
appreciation bearing No.LDNH/17/3/355 dated 1.2.1982 sent by the then.
Lintenant ’quernor of Goa, Daman and Diu and Administrator of Dadra
and Nagar Have:Ili appreciating the quality of the applicant's service.
Referring to the. articles of ‘charge, the learned Sr. Counsel submitted
that no misconduct was discernible from ﬁhe facts imputed on the
applicant in the statement of im putations., The learned counsel submitted
that the apphcaqt was not the authority in allotting or fixing the rates
and it was exec1:1ted at the higher level and he was only a .cork in tﬁe
wheel. Similarly, in the matter of granting India Made Foreign Liquor
(IMFL for short): whlolesale and retail sale ]icencé the applicant wés
.not the concerned autimrity. He was ohly- to submit the report and there-
after decisions were taken by the higher authority. The lear.ned counsel
submitted that tl'!le applicant at best could make error of judgment in
his recom mendations, but that by itself would not amount to misconduct
without anything more. In support of his contentions, the learned counsel
referred to a numbgr of decisioﬁs. Some of the decisions are referred
hereto: State of Madhya Pradesh Vs. Bani Singh and another, reported
in 1990 (Supp) SCC 738, State of Pﬁnjab and others Vé. Chéman Lal
Goyal, reported in (1995) 2 SCC 570, State of Andhra Pradesh Vs. N.
Radhakishan, reported in (1998) 4 SCC 154; A.P. Aggarwél Vs,
 Government of NCT of Delhi and another, reported in (2000) 1 ScC
600. Mr A. -Royialsé relied upon the decision of the Apex Court in
Abdul Rehman Antulay and others Vs. R.S Nayak and another, reported.
‘in (1992) 1 sCC 225, The learned counsel also réferred to the Government
Instructions dateci 16.8.1998 pertaining’ to expeditious disposal | of
disciplinary proceedings. The learned Sr. Counsel‘ further submitted that
the -Discip]jnary Rules provided the pr‘ocedure for imposing penalty and
discretion conferred on thé authority to initiate proceeding bonly on good
and sufficient reason. The discretion .conferred on the authority was
not arbitrary I‘e;SOl;l, ~but discretion coupled with duty. The learned

counsel in support of his c’oni_:ent‘Lon referred to the decision of A.P.

Aggarwal(Supra)..eeee..
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- Aggarwal (Supra) and the decision of the Gauhati }H'igh Court in Krishna

Gopal Bhattacharyya Vs. State of Assam, reported in 2000(2) GLR 222,

5. Mr A.. Deb Roy, learned Sr. C.G.S.C. while opposing' the
app]icétion sub miitted' that the charges were only framed and the .
assertions made :Dy4t_he applicant could be assessed only on enquiry on
evaluation of the facts, The applicant would be provided with -all the

opportunities to contest and defend the case as per law.

6. = The quest‘u;)n raised herein is the very competence of the
authority as to fthe ;Jﬁﬁat[on and continuance of the proceedings. The
ldiscip]jna_ry power of the respondents are not under challenge. The matter
~.under challenge is the propﬁety and legality of the commencement of
~the proceeding and .all:so the continuance of the proceeding as an abuse
of the proceés. ‘The discretion, howsoever expansive that may be, in
an area where 1["u1e of law ‘prevails such discretion is governed and
circumscribed by law i['md uhder no circumstances it can be an unfettered
one.. The exercise ofz discretion must also pass the test of just, fair
and reasonableness and éonform to the norm delineated in Article 14
of the Constitution, Discretion imposes a duty to be fair, candid and
unprejudiced and not! arbitrary and not arbitrary and capricious. The .
concerned authority in its decisj.on making process’ is requﬁred to act
lawfully without being influenced by extraneous consideration. Similarly,
a decision takén. .bonaﬁde. may also be fallible if applies on improper

legal norms by answering wrong questions failing. to take relevant facts

into account,

7. In answer to the allegation of misconduct the abp]icant put
up his explanation. The applicant, inter alia, stated that he was an

' 1
Assistant Conservator of Forests under the control of the Deputy

)

Conservator of Forests till 22.3.1981. There was no proposal from his
! ;

end having any bearing on royalty of khair trees during 1979. His
]

predecessor, Shri P.M.' Sangal, IFS after examining all aspects of the

issue of revision of rates proposed a change in the prevailing pattern
‘ of charging of a iflLatf royalty rate per.kha:ir‘ tree irrespective of girth
_ ss tb unit 'conversizon system. According to the applicant said Shri

Sangaleeeeeeess
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- Sangal, IFS,' had carried out an elaborate exercise by co]llecting and
- assessing market ‘rates from all over the country and gavev- his
recom mendations. The applicant asserted that in 1982 he was a Députy
Conservator of Forests.. In his note dated 21.8.1982 the applicant advised
to drop the market rate, He placed before the authority both the
agreements, i.e. 1the« principal agreement of 1973 as well as the
’supplementary agliee ment for perusal of the authority. The note given
-by the app]icant .was examined by the Accounts Officer as well as the
Collector and finally the Administrator approving the _proposal put a
condition that ‘the pen‘od of agreement should be restricted to ten years
" instead of sixteén years, As'regards the allegations contajned in Article
II pertaining to granting of IMFL licences, the authority to grant licence
was the Excise Com miséioner and not the applicant. As per the rules
‘the Excise Com missioner after such enquiries and -getting satisfied that
there was nmobjécﬁon, as a matter of fact, was to sanction for issue
of the licences. ‘T}ie . applicant contended in his written statement that
at all the relevant times.he acted honestly and "bonafide and acted
without any motive and accordingly he as/ked for dropping of the

1

proceedings,

8. - As a]ludled, the respondents, despite opportunity given, did
not come forward to explain any 'attendjj.lg and attentuating circumstances
for the 'délay in the proceedings. The applicant submitfed his written
statemént as fari back as 6.3.2000 and which remained unattended tﬂl
:the order was pas;ed for appointment of Inquiry Officer on 17,7.2000.
‘Thereafter no further progress was made in this regard. At least tﬁe
materials available did not indicate any progress as to ther enquiry. .The
continuance of t;llle procee‘djng is helping none, save and except affecting
‘the morale and ééreer emendation of a civil servant. The éontinuance
- of the proceeding over the‘ head of an employee itself is demora]:ising
factor and also detrimental to the public service. |

9. We fully agree with the submission of Mr A. Roy, learned

>~ Sr..Counsel that initiation of a disciplinary proceeding is not a matter

Ofeeseeses
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of force. The discretion conferred is ﬁot unfettered or unlimited.
Misconducf for negligence cannot be imputed m absence of failure .on
the part of the officer in discharging the official duty. An isolated
act of o‘mission or error of judgment would not ordjnen‘ly constitute
a misconduct. The contention of the learned Sr. Counsel for the applicant
that in the absence of any counter and/or rebuttal the .assertions made
in the app]icationw was to be treated as admitted carries force. Failure
to submit wntten Statement desplte opportunities granted in such case
is itself dlstressmg ahd repugnant to public interest. As pointed out,
besides the‘::‘zt‘axpla;rie’d delay in initiation of the proceeding on January
2000, no discernible steps were taken for proceedmg any .‘enquiry though
and Inquiry Officer and a Presenting Officer were seemingly appointed
on 17.7.2000. Obﬁouﬂy., there is no order from this Tribunal staying
the proceeding. These are indeed very diseoncertjng and we leave it
|

to all concerned to ponder over the matter, The app]lcant also failed
TLVL..'L*\ L

. to place before us the relevant statutory rules and orders during the
: . . [

duties of a Forest Officer in the matter of .allotment o Forest Lease
and the duties .and responsibilities of an Excise Officer in recom mending
the IMFL licence and in the absence of materials on record we are

not inclined to intervene at this stage.

|
’ !

10. Considering the facts as a whole we give the benefit to the
respondents Ato conclude the enquiry positiveiy within suc months from- .
today. If the proceeding is not concluded within the per_fod prescribed
the 1mpugned proceedlng would automatically comé to an end. The
app]lcant shall render' full cooperation in concluding the enquiry. At
the same time we direct the respondents to consider the case of the
app]icent for progmotﬂon without any reference and without taking
note of the charges or pendency of the ~enquiry if he is found fit
for’ promotion. If‘ on!consideration the respondents find hlm fit for
prqmotion he shouid be promoted im mediately without awaiting for the
conclusion of:.theienqliu'ry‘. This direction is made keeping in view the
peculiar facts and circumstances of the case. Needless to state that

the promotion so made shall, however, be subject to review after the

concluSionecessece
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concluéion of the enquiry 1n the light of the findings in the enquiry.
The applicant shall be at full liberty to réjse all the issues raised in
thlS application incl_udiﬁg the issue of delay in initiation of the proceeding
before the Discip]fahary Authority or any other apprppr.iate authority

that may be required in due course. .

.

11. Subject to the observations made above the app]ication' stands

disposed of. There shall, however, be no order as to costs.

e £ P—
{ K. K. SHARMA ) ( D. N. CHOWDHURY )

ADMINISTRATIVE MEMBER . VICE-CHAIRMAN

nkm
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BEFORE THE CENTRAL ADMINI

GUWAHATI BENCH AT GUWAHATI.

ORIGINAL APPLICATION NO.i%faé; /2000

DETAILS OF APPLICATION

Particulars of the applicant :-

(a) Name of the applicant
(b) Designation, office in

which emploYed

Shri Krishna Deo Singh
Conservator of Forests

(Conservation), Govt. of

(c) Office Address

Arunachal Pradesh,
i Itanagar, Arunachal
i Pradesh.
Conservator of Forest
(Conservation),Itanagar,

Arunachal Pradesh.

Particulars of the respondents :

1. Union of India,

represented by the Secretary to
! the Government of India, Minis-

try of Environment and Forests,

Paryavaran Bhawan,  C.G.O.

Complex, Lodl Road,

New Delhi - 110 003.




2. Under Secretary to the
Government of India, Ministry
of Environment and Forests{ﬂ
Paryavaran Bhawan, C.G.0.
Complex, Lodi Road,
New Delhi - 110 003.
3. Director,
Government of India,
Ministry of Environment and
Forests, Paryavaran Bhawan,
C.G.0. Complex, Lodi Road,
New Delhi - 110 003.
4. Government of Arunachal
Pradesh, represented by its

' ) ' Chief Secretary at Itanagar,
Arunachal Pradesh.

..... Respondents

1. Particulars of order/letter adainst which e licatio

is made :

This.application is made against the action of the
Respondents No.l,vz and 3 in initiating disciplinary pro-
ceeding and ianify against your applicant vindictively in
respect of some charges fraﬁed against the applicant relat-
ing to his tenure'undar the administration of Union Terri-
tory of Dadra and Nagar Haveli for the paripd of 1979-86 by

the following orders ;-
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(i) Memorandﬁm?No.29033/1/90~AVU dated 24?1.2000 issued by
'the Director, Government of India, Ministry of Environment
and Forests, inter alia, containing the statements of charg-
‘es and allegations framed against the applicant informing
the intention of the Government to hold an inquiry against
the applicant‘j |
(ii) Orders daﬁed 17th July, 2000 issued by the under Secre-
" tary to the Gerrnment'of India, Ministry of Environment and
Forests (Vigi}aﬁbe Unit) inter alia appointing Ingquiry
officer and Présentiné officer for the purpose of conducting
inguiry against the applicant'in respect of disciplinary
proceeding in$$itutéd against him.

I
o Jurisdiction of the Tribunal :

The applicant states that he is a membar of Indian
Forests Service serving at present under the Governmant of
Arunachal Pr%desh, Hence, it is declared that the subject
matter of this application is within the jurisdiction of
this Hon’ble Tribunal.

3. Limitation§

The! applicant declares that the instant applica~
tion is filed within the period of vlimitation prescribed
under Sectiog 21 of the Central Administrative Tribunal AcCt,

1985.

4. Facts of the case :-




4.1

”

from Roorkee‘UniverSity in the year 1972,'yodr applié%nt was

selected and appointed to serve as a Hydrogeologist under
the Gujrat Ground Water Board. Subsequently, on being sé~
fected by t%e Union Puplic Sérvice Commission, your gppli*
cant Joined ?ndian Forests Service on 24:4.1976. On comple«-
tion of his training at the Indian Forests College, Dehradun
and Lal Bahadur Shastri National Academy, Mussorie, your
applicant was posted as AséistantVConservator of Forests
(Probation) bnder the Forests Department of the Union Terri-
tory of. Andaman and Nicobar Island vide and order dated
7.3.1978. The applicant was transferred in the same capacity

to  Dadra anb Nagar Haveli Administration in the year 1979.

Your applicantvserved in the capacity of Assistant Conserva-
|

tor of Forests (Probationer) under the Dadra and Nagar

Haveli ﬁdmin@stration till 22.3.1981 whereafter he took over

the charge of the post of Deputy Conservator of Forests. On’

completion of the initial five years of service,your appli-
cant was givgn senior scale in the post of Deputy Conserva-
i v

tor of Forests under the Dadra and Nagar Haveli Administrz

tion with effect from 24.4.1981.

4.2 That during his tenure of service under the Dadra
and Nagar Havell Administration your applicant was also made
to hold the charges of the post of Secretary to the Adminis-
trator, Dédra and Nagar Haveli, Collector, General manager

of Di$tric£ Industries Centre, Registrar of Cooperative




Societies as well as Additional Director of Education. The
serviées rendereauby yoﬁr applicant in all these capacities
\‘earned him appreciation and laurels from different authori-
ties including the Administrator of Dadra and Nagar Haveli
as well as the public at large. Even the leading national
dailies 1like BLITZ carried reports highly/ commending the
role played zby ‘your applicant as a honest, sincere and

"radical minded" forests officer.

A Copy:f of Sueh commendations in favour of your
applicant during his tenure under the administration of the
Dadra and Nagar Havelivds,\annaxad herewith and marked as

i .

“Annexure 1z i L

4.3 Thag Iih the year 1986 your applicant was trans-
ferred from Dédra and Nagar Haveli to Aruhachal Pradesh.
Your applicant Jjoined in the post of Divisional Manager,
Miao Project.D?vision of Arunachal Pradesh Forest Corpora-
tion Limited;om 6.11.1986. Subsequently, during the period
fram 1.4.1988 to 29.9.1989 your applicant also served bas
pivisional maﬁager (Headquarter) in the said Corporation as
well as in the posts of Deputy Conservator‘in the Arunachal
Pradesh Forest Department. |

4.4 Thaﬁ iby an order dated 4.9.89 contained in order
No,45011/1/89~IFSfl(i) your applicant was promoted to the
post of Conservator of Forests. On his promotion your appli-

cant held the charge of the post of General Manager (Indus-
| !
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I
tfies) in the Arunachal Pradesh Forests Corporation Limited
and also tookvover the charge of the post of Conservator of
Forests, Worklng Plan and Resources Wing on 23. 10. 1991 being
reverted from the Corporatlon to the Forests Department.
Your applicant sgrvgd as Conservator till 26.2.1992 wherea-
fter his sarvice'wé$ again placed on deputation under the
aforesaid Corp&rat?on and on and from 27.10.1992 he servéd
as General Manager gIndustries) of Arunachal Pradesh Corpo-

ration Limited.

4.5 That while the applicant was holding the dual
|

charges of the posts of conservator of Forests under the
) Forest Depart%entl as well as the General Manager
(Industries) underltha Corporation, an order was passed by
the Deputy Secretar& to the Government of India, Ministry of
anironmant aﬁd' Forests vide  N0.29033/1/90-AVU dated

’ v/£7,9.l991 inter alﬁa placing your petitioner under suspen-

sion in purported exer01se of Rule 3(1) of the All India
Service (Dl&Clpllnaky and Appeal) Rules, 1969
l
A copy Pf the aforesaid suspension order datéd
Q@

17.9.1991 is annexaﬁ herewith and marked as Annexure = 2.

|
4.6 That the'suspen$ion order was apparently passed 1n

connection with soéa alleged acte of omission/commission of
your petitionep during his tenure under the administration
of the Dadra an§ Nagar HMavelil during the period of 1981-86.
Being aggrieved -against the aforesaid suspension order, your




applicant submitted a memorial on 3.12.1991 before the
Secretary to the Go?efnment of India, Department of Environ-
ment and Forests. Having failed to receivé any response to
his memorial, the applicant thereafter submitted an appeal
before the appropriate appellate authority on 10.6,1992.
However, none of ﬁhe aforesaid memorial or appeal having
baen dispose& of éy the authorities, your applicant ap-
proached this HOnéble Tribunal by filing an application
under Section 19 o% the Administrative Tribunal. Act chal-
lenging the suspan%ion order dated 17.9.1991. The applica-
tion was registered and numbered as Original Application
No.50/93 before'thi§ Hon’ble Triﬁunal.

' i

- .
_4.7 That ﬁy order dated 24.3.93 the original applica-
tion N0.50/93 @as admitted by this Hon’ble Tribunal and a
natice on the aﬁplication as well as the interim relief was
also issued to tha'respondents. Further, pending hearing of
the show cause it;was directed that status quo as on the
date i.e. 24.3.93 shall be maintained in respect of suspen-
sion order. It may be mentioned heréin that as till 24.3.93,
the suspemsion‘ordér was admittedly not given effect to by
the authorities of ?he Government of Arunachal Pradesh, your
applicant continued’ to remain in active service.
4.8 That ‘thelapplication was‘finally heard and dis-
posed of by order dated 12.1.1994 by this Hoﬁ’ble Tribunal
intér alia quashingithe suspension order dated 17.9.1991 and

other consequential orders passed thereto. This Hon’ble




Tribunal was further pleased toO observe that as no
T |

disciplinary prpceeding was initiated by the authorities,

thefe is no justifiéation to keep alive the suspension order

and the subsequent orders relating to subsistence allowance
; I .

etc.

|
A copy of the aforesaid order dated 12.1.1994

passed by this Hon’ble Tribunal in Original Application’

NO.50.93 is annexe% herewith and marked as AnNnexure = 3.
4.9 That after & lapse of six years thereafter on
23.2.2000 youn apélicant was served with a memorandum con-
tained iﬁ No.2903%/1/90-AVU dated 24.1.2000 issued by the
Diractor,’ GoVérnment of India, Ministry of Environmént and
Fore$£s‘ inter!alia stating that as it was proposed to hold
an eﬁquiry againét your applicant under Rule 8 of the all
India Servicag (aisciplimary and Appeal) Rules, 1969, the
substance of imputation of misconduct and miséehaviour in
respect of whifh inquiry was proposed to be held as set oQt
in the article cf\chargeg along with the statement of impu-
tation etc, ii$t of documents and list of witnesses wheré
| .

heing servedéupoh the applicant. The applicant was further

directed to submii his reply within 15 days.

A copy @f the aforesaid memorandum dated 24.1.2000

along with the statement of article of charges, statement of

imputation of misconduct, list of witnesses and list of

documents supplied therewith is annexed herewith and marked

as Annexure - 4.
|
|
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4.10 " That after;receipt of the charges contained in the
mamorandum dated 24.1.2000 on 23.2.2000 your humble
applicant submittedihis reply thereto before the Secretary
to the Government bf India, Ministry of Environment and
Forests specificallyid@nying all the charges and allegations
levelled against@him; Else than factually controverting all
the charges, yourfapplicamt also contended in his reply
dated 6.3.2000 thai initiation'of the proceeding at such an
enormous delayedlgtage has put his service career in jeopar-
dy as his promotion fo the next higher post was due within a
very J$hort‘time.iThé proceeding at such belated stage ap-
peared _to'have been initiated with the intention to stall
his promotioh, He further ép@cifically contended that ser-
vihg of the charge %h@et_after a lapse of 14 years of ini-
tiation of inquiry was a outcome of efforts of some vested
interest. Under {thé circumstances he prayed before .the
avthorities to drop 511 the charges levelled against him. He
further prayed that ;n case even after on examination of his
writie -tatements, the authorities decide to hold an en-
quiry, the SaAme ého@ld bhe exp@dif@d so that the ingquiry is
canpt il within é périod of six months.
|
A copy.éf the Wwritten statement submitted by your
applicant on 6.3.2090 is annexed herewith and markéd as
Annexure - 5. : .
(
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4.11 That after your applicant submitted his written
statement QH 6.%.2000, the authorities again sat over the
matter for imore than 4 (four) months. Thereafter on 17th
July, 2000, £WQ orders were issued by the Under Secretary to
the Governmeﬁt of India, Ministry of Environmqnt and Forests
(vigilance qnit inter alia ordering appointment of Inquiry
Officer to inquire into the article of <charges framed
against th@fappiioant and a Presenting Officer to present
the case ini$upport of the artiole of charges against your
applicant before the Inquiry Officer.
| |

Copﬁes of the aforesaid order dated 17th July,

2000 passed Jide NO.29033/01/90~AVU are annexed herewith and

marked as Ann@xures - & and 7 respectively.

4.12 Th;t yvour petitioner was inducted into the Indian
Forest Sarvipa in thg year {EZE. Since his‘initial posting
he had been serving under various authorities at remote
places. Elseithan discharging his duties under the Forest
Department oflthe Govarnmeht of Arunachal Pradesh as well as
| Arunachal Pfadésh Mineral Develobment and Trading
Corporation Limited, your applicant was also asked to hold
the addition%l charge of the post of Secretary to the Gov-
ernment of Arungchal Pradesh (Programme'Implemantation and
Monitoring) Vide an order dated 24,4,1995. Subéaquantly on
3.11.1995 he ras appointed and designated as Special Secre-

tary to the Cbief Minister, Government of Arunachal Pradesh.

{

The applicant; was also ordered to function as Special Secre-




Mll...

tary to the Goveénment of Arunachal Pradesh in the Depart-
ment of Mines and Science & Technology vide order dated
11.6.98. The iapplioant was thereafter repatriated to his.
parent departmen% vide order dated 26.4.1999 and appointed
as Managing Direcéor of_Arunachal Pradesh Forest Corporation
Limited. However, he continued to hold the additional charge
of the post of Maﬁaging Director of Arunachal Pradesh Miner-
al Devalopment@an@ Trading Corporation Limited till 10.6.99.’
‘At presént theiapélicant is serving as Special Secretary to
the Chief MiniSte% of the Government of Arunachal Pradesh-in-
addition to his éuties in the post of Conservator of For-
ests. Due to his devotion to duty, loyalty and integrity in
service, the applicant has earned distinction in serQicei In
fact the charges raked up against him at this belated stage
of bhis oarea} concerning his tenure under the Dadré and
Nagar Haveli ;Adﬁinistration during the year 1979-86 is
actuated by malice by vested interested quarters who wanted
to somehow stall further elevation in the career ‘of your
applicant. After serving'in all remote areas all though his
life, when his candidature is now likely to be considered
for deputatio% to Central Government in Delhi and .othar
prime place of p$sting and when his next promotion is also
due, the discipliéary proceeding has been initiated only to

- “ - l > -
stall his promotion and further elevation in career.

4.13 That else than the initiation of the disciplinary

proceeding ana continuation thereof at this belated stage

-after about 15,yéars having been vitiated by the falacy of

|
J
I

i
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in-ordinate unexplained delay on the part of the authori-
ties, the charges levelled against your applicant themselves

are baselesF and prima facie cooked up with an intention to
harass yaur{applicant.
4.14 That the Article 1 of the charges allege that your

applicant $howed undue favour to M/S Sainath Katha Factory

by not rev1smﬁg the rates of sale of Khair Trees contract

executed between the administration and the said factory on

i
1.9.1973 anq th@t the applicant misled the administration by

suppressingi the facts and not executing a new contract for
I .

sale of Khair Trees during the year 1979*86 thereby causing
| : .

wrongful pecuniary loss to the public exchequer and corre-

sponding gafn to the factory.

This éllegation is totally baseless in as much as

as per the agfeemenﬁ of 1973, rate of royalty was being

charged by the administration from the factory on the basis

of per tree and not on the basis of girth or volume of tree

which was most unscientific and unprofitable. The adminig-

| .
tration was loosing huge amount of revenue in this process.,

From 1973 ti}l 1979 i.e. the tenure prior to your applicant,
anly 10 per!cent increaée of Rs.90 was affected every Lwo
vears. In 19;9 the then Deputy Conservator of Forests intro-
duced .the unlt system of fixing royalty by which a tree with
garth of 90 mm - 105 cm was con81dered one unit and rate per
such unit was flxed at Rs.100/~ with a provision of progres-

sive 1ncrease of rates with increasing garth of trees. This
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meant that a prees'with garth claés of 90cm - 105 cm would
earn Rs.loo/* thla a tree of garth class of 225cm and above
would ealrn Rs.1124.65, while under the than prevailing'
agreement - of i§73 both the classes would have fetched uni-
form royalty of Rs,90 only. This introdubtion of new unit
system substaptially increased revenue realisation for the
Government. waever, all these decisions were taken at a
time when your applicant was serving as Assistant Conservéj
tor of Fore$téjti11 nn 3.1981. These decisions were taken by
the Deputy Conservator of Forests and your applicant being
the assistang conservator of Forests had no hand in the
matter of fixétion of royalty of Khair Trees in 1979. Hence,
the allegation that the applicant having joined as Assistant
Conservator» éf Forests on 10.12.1979 ‘and the rate of Khair
Traeé wés to?be revised in the year 1979 and the applicant
had faiied'tp'revise the rate as per the provisions of the
contract kno@ingly and willingly is completely baseless.
Even for'éub§équent periods, the fixation'of royalty . rates
were not doné at the instance of theAapplicant in as much as
the decisioh was taken by the administrationj ap various
levels. It %s thus not clear as to how the alleged loss to
exchequer Was &qunted by the authorities and as to how the
applicant was at all responsible for the same.
|

- 4.15 That it has been further alleged that while
putting up }a new draft of contract which was executed on
17.9.82 beéween the administration and the factory, the

applicant knowingly and intentionally with ulterior motive

i
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did not mentioh t%e clause for revising the price of Khair
trées periodically and éevocation of contract at the unila-
teral decisionzof the administration thereby prejudicially.
affecting the intefest of administration. This allegation ié
totally conﬁrarylté the recbrds.in as much as your applicant
had put datailed' proposal in the concerning file on
21.8.1982 givihg all the facts by placing both the old
agreement as wall as thevsupplementary agreement for consid-

eration and pekuéai of the authorities. The note was therea-
!

fter examinedE at; various levels including the Accounts
Officer who was a%so the F1nanc1a1 Advisor to the Adminis-
trator as well asrthe Collector Loho G9aR.r bRe Head ‘-1

«@f Thbwﬁnuhf e« Finally the Administrator approved the

f*{ ec m_’; necuvnavy a,;(,( {0’\/) Grd Yewviniokn |
proposal ) Hence,’ there was no occasion for the applicant to

mislead the authorltlas under the circumstances. quther,

the draft agr&ement 1nclud1ng the amendments were further
examined by the acgaunts Officer who substantially modified
the same and onl% thereafter the agreement in question was
éxecuted. Lo

|
'
L

The role of your applicant was limited and re-
stricted on1y3a$iona of the processing officers in as much

as the proposal was channeled through Accounts officer cum
. | _
Financial Adviser, Collector and lastly the Administrator.

The agreement at any rate was not the personal product of

your applicant.
. |
4.16 - | That it is further alleged in the article II of
|
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the charges thét while functioning as Excise Officer of
Dadra and Nagar'Havgli during 1982 to 1986, your applicant
committed misconduct: by recommending licence to some appli-

|
cant while discriminating against some others. In this
! I

connection, it is;stéted that the relevant Excise Duty Rules
x

of 1976 at Chapter -7 provides for the procedure for grant
of the licence.séslper law the duties are vested on the

Excise Commissioher | to make inquiries and to decide the

1

question of issue of licence. Cases of all the applicants

§
i

mentioned in thé‘Qh{rge sheet were examined and decided by
the Cpmmissioneréof bxcisgénd your applicant being only .an
Excise Officer qt Lhat relevant period of time did not
either had the poweT to grant any license nor he in fact
granted or rafuseg gfant of any licence. All the acts done
by the applicant dUriﬁg that period as an Excise Officer was
purely in exerciég éf his official duty and there was no
iota of malice or éxt%aneous consideration in the action of
" your applicant. I%fig further interesting to note that the
|

licence granted in those periods were never . found illegal

and infact the licencees are operating even as of date.
I
licencee are allowed t? operate even as of date, it does not

Thus, if'the licencees were not found to be invalid and the

lie with the authoﬂiti%s to acuse your applicant of miscon-
duct for recommending ¢grant of those licences.

|
Your appiicént also craves indulgence of this
Hon’ble Tribunal to ra#er and rely on the text of his writ-

. D
ten statement dated 6.3.2000 to bring forth the apparent
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incoherence; baseleésness and flimsy nature of charges
levelled against “him. It is hﬁmbly reiterated that the
charges are full Qf concoction énd areg unable to withstand
the judicial‘$crdtiny.

)

4,17 'That iunder these circumstances your applicant is

approaching th%s'Hon’ble Tribunal praying for quashlng of

the entire d1301p11Tary proceeding and inquiry initiated and

pendlng against hlm*for last more than one decade as well as
.

for appropriate dlreotlons to the authorities so that ini-

tlatlon/pendency of the proceeding are not used as pleas by

A}

the respondents to pre- empt the promotlon and elevi¥ation of

Your applicant in serv1ce The applicant was promoted to his
present post of Conservator of Forest way back in the vear
1989 when he had superseded five officers on merit. His
promotion to thq naxt'post of Chief Conservator of Forests
is overdue. To khe knowledge of the applicant these afe
atleast S(flva) posts to be fllled up in that cadre and your
applicant belng_one;of'the seniormost eligible officer is
l ‘

within the zone of consideration for the process of promo-

i

tion. The Promotion Committee is due to meet for the purpose
of éelection at any d;te and the Applicant génuinely appre-
helds taking the plea of pendency of the impugned
disciplinary proceedi%gs, his candidature for promotlon will

not be considered by the authorities.

4.18 That thé applicant has been made to suffer a lot

Ol
due to no fault of hls,for last 14 years ddue to this never

i
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? 4
ending tirade égaingt him. Inspite of being found suitable
and recommended fgr brime pé%ings on deputation and training
to Centfal. GoQt, Qgenciea and also abroad, he was not
considered for ?he. same due to pendency of the several
proceedings again%t him on the same set of stale Charges. If
now at this stagefo? %is career the applicant is deprived of
his next promotion's@lely on the ground of the pendency of

- same would be prejudicial and unfair.
H I .
I ‘

5. Grounds : i: i

impugned inquiry, the

5.1 That the applicant submits that the initiation of
'inqgiry at such a belfted stage i.e after more than 15 years
of the alleged ocdurr%nce of commission and omission without
any explanation ffroﬁ the authorities for such inordinate
delay itgelf has vitiated the entire brocaeding and conse-
guentially the memorahdum dated 24.1.2000 and the consequent
orders dated 17.7.200¢ (Annexures - 4, 6 and 7 respectively)

are liable to be set %side and quashed.

|
t
1
¢

i

5.2 © That thejinduiry initiated against your applicant
being based on pérvéfse, stale, frivolous, baseless and
concocted charges whi%h are unable to withstand any judicial
scrutiny, the ent}reidisciplinary proceeding including the
inguiry initiated against your applicant is liable to be set
aside and quashed.? ;

!

5.3 That the induiry having been initiated at a belat-
|

1
i
|
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ed stage on the gasié of baseless charges only with a view
to pre-empt and pkevaht the ensuing promotion and elevation
in-the career of yo;r;applicant, the disciplinary proceeding
including the in;tiated inquiry is liable to be set aside

and quashed. i

-
]
5.4 That the ?ery fact that the charges have been
drawn in a mosticasbal hanner without any application of
mind, would be evﬂdenp from the fact that in the recital of
charges at Annexufe; - II(B) of the Memorandum dated
24.1.2000 it has Qeem stated that your applicant was posted
as Assistant Coniervator of Forests under the Union Terri-
tory of Dadra and:Nag%r Haveli from 10.12.1979 to 3.5.1990.
While the factlrémaihs that your applicant was transferred
out of the Union ﬁerritory of Dadra and Nagar Haveli in the
year - 1986 itselfiand;he joined under the Arunachal Pradesh
Forests Corporation Limited as Divigional Manager, Miao
Project Division qn 6&11.1986. After 1986 he had no occasion
to serve at any Cépacity under the Union Territory of Dadra
and. Nagar ‘Havel{. %urther for proving the charges, the
authorities are Etaking recourse to list of witnesses and
- documents  in conﬁeét%on with two C.B.I. cases naﬁely R.C.
6/87 and R.C. 8/88~ %t is specifically stated herein that
both the cases havg sinca been closed by the C.B.I. without
filing any chakge sheet either against your applicant or any
othér person. Coup}aé with these facts, the apparent base-

lessness of the éllégations contained in the Memorandum

dated 24.1.2000 have rendered the entire process of inquiry

{
'
{
i
|
'
.

|
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i ‘
liable to be quashed!by this Hon’ble Tribunal.
i
, I
5.5 That "thé initiation of disciplinary proceading

against your applicant being based on the allegations re~
garding alleged abt or omission committed after his appoint-
ment to the service %hile he was serving in connection with

the affairs of the administration of Dadra and Nagar Haveli,

1 i
1

the Central Govarnmen% has not been vested with any power to
initiate and/or iﬁsti@ute the instant proceeding. Hence, the
entire proceedinq instituted and'initiatad vide Memorandum

dated 24.1.2000 and the orders dated 17.7.2000 (Annexures -
. I

4, & and 7 respectively) of the Central Government beihg

without authority éndiin total violation of the mandates of
Rule 7 of the Al} Ihdia Service (Discipline and Appeal)

Rules, 1969 is liablelto be set aside and quashed.

.
5.6 That the di%ciplinary proceeding in the form of

present inquiry having been initiated after a lapse of about
|

14 years after the'alléged act of commission or omission, it
is destined to cause hardship and prejudice to your appli-
cant in defending himéelf in as much as it is not possible
for him to again recollect all the documents and record$ in
h1$ support or to gather other evidence. Hence, under these

'

circumstances the pFes@nt inquiry hag to be interdicted.
. i

5.7 That further the continuation of the departmental
i i

proceeding on the stalk set of charges would be unfair and

would result in violation of the principles of natural
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Justice.

5.8 That a gmple. scrutiny of the list of witnesses
appended to the Memorandum dated 24.1.2000 (Annexure-4)
would show that most of the witnesses do not have any

relation,whatsoever, with the charges contained in the Memo-
randum. The respondents have simply copied and produced

thé}ist of persons purportedly interrogated by C.B.I. in
course of their enquiry in two cases, both of which were
closed finally without filing charge-sheet. By producing a

list of altogether 76(seventy six) witnesses, the authori-

ties have exposed }heir design to unduely prolong the in-

quiry to the never-ending process.

o

b

!

5.9 That qsi per the latest executive instruction

issued by the Ceht&al Vigilence Commission regarding time-
frame of conductinq disciplinary cases, the Presiding Offi-
cer has to béf a%pointed immedicately on receipt and
~consideration of defence statement. In this case the same
was done after_allakse of 4(four) months. Thereafter, ingiry
has ta be condu&t%d and report thereof has to be submitted
within 6(six) méntﬁs. In this case even till now no date for
hearing has beén ﬁixed. This shows that callousness of the

'respondents and_th%ir design to keys the inguiry pending for

all days to come. j
|
B
¢. Retails of remedy exhausted :

!
]

i
L
El 1

!
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That although no appeal or ény other form of
remedy is prescribed under the statute namely the All India
services (Discipline and Appeal) Rules, 1969 against the
impugned action of the respondents, the humble applicant has
already filed his reply on 6.3.2000(Annexure-5) to the
Memorandum of'Chargas dated 24.1.2000. In his memorandum of
charges he has specifically pleaded for dropping the charges
levelled against him and consequent closure of the disci-
plinary proceeding. However, ﬁhe same being not. adhered to
by the authoritiss, your applicant does not have any other
alternatiVQ or efficacious remedy else than by way of the

present application before this Hon’ble Tribunal.

7. That the applicant further declares that the
orders/impugned action against which the instant application
is filed is not the subject matter of any previously filed

or pending application before any other Court.

8. ief 8

In the premises aforesaid, it
ig, therefore, prayed that Your
Lordships be pleased to admit this
petition, call for the records of
the case and on hearing the parties
be pleased to issue necaséary order/
direction quashing the entire

disciplinary proceeding and the
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charges initiated by the Respondents

NO. 1, 2 énd 3 vide :thei}

NO.29033/1/90*AVU dated 24.1.2000

vand 17.7.2000 (Annexures - 4,6 and 7

respectively) and also direct them

.not to proceed further with the

disciplinary proceeding and inguiry
as initiated vide the aforesaid
mémorandum and orders dated

24.1.2000 and 17.7.2000 (Annexures-

4, 6 and 7 respectively)

In the interim -

(i) further proceeding in the matter
of inquiry initiated against you}
appliéant vide the impugned
memorandum dated 24.1.2000 and the
orders dated 17.7.2000 (Annexures -
4, 6 and 7 respectively) may be

stayed.

(ii) the respondents may be directed
to consider the case of promotion of
your applicant to his next grade/
posts without taking into considera-
tion the factum of initiation/pend-

ency of the disciplinary proceeding
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against the applicant.

ticulars of Indian postal Qrder :

©10. Par
Indian postal order bearing No. 26 503798 dated
K"l'2°°° for an amount of Rs.50/~ payable in favour of

Central Administrative Tribunal, Guwahati gench is filed

along with this application,

b - g
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VERIFICATION

I, ;Shri Krishna Deo Singh, son of Shri 8id-'

dheshwari Prasad Singh by profession Government 3ervant and
at present working as Conservator of Forest (Conservation)
under the Government of Arunachal Pradesh at Itanagar do
hereby verify!that the statements made in this verification
and in paragraphsil,.z, 3, 4.1 to 4.4, 4.12 to 4.18, 6 and 7
are true to mylknéwledge while those made in paragraphs 4.5,
4.6, 4.7, 4.8,‘4.é, 4.10 and 4.11 are true to my information
’ derived from the relevant records which I believe to be true

and the rest.arelmy humble submissions before this Hon’ble
| '
Tribunal. !

'a
And  in "proof and verification thereof I put my

hand on this the /7 /A’ day of November, 2000 at éuuuﬁlf

- | b
L | OW i peo I
| by 11200
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_Luwwm GOVERNOR

‘ G@A, DM}M% m DIU

mnmmﬁma

NG .Liam—x/w/ 3/ 355 _
CABC RaJ NIWAS B
DONA PAULA. - .

G@A lte?‘ 0@4

R E nmm & M?m NAVBLL -

"”My dear E.K.D.a.mgh, ' B

151_; .Fehruary, | 1932 | '_ B

.

. I

- S wri*tﬁ,ng to- convey ny sppreciation for o
'the w:cellent work done by you in carrying out the - -

actions given by me. for planting one- mi,llion ‘trees in

' the Dadre & Nagar Haveli Territory, ma %aslc assigm& <o

you Waﬁ ve&l'y difficult, bu‘!: ‘you rose to the occ.aaieﬂ zmd

- dhsplayed: a great deal of initiative ond orgonisational &
sk$1d, % t!‘uet, you' Wi.ll continue %o pu‘tl your best ftwt B
. 'f@Wﬂrdi, { - o L |

WA ne

ot A z::epy oit tha.s appreca.a‘tmn 1etter w being

plaa@é. in y@ur personal file, o | S - ,.;f:.

Yours sincerely,

| s~
{ JaGMOHAN )

y. bﬁs _'Nator ef For'ests,
Dadra
vﬁilvassa - }96230 .

& Nagaf Heveli,

i : C h
i . . L s b

'Copy to the Collector of Dadra & Nagar Haveli, -

 Silvasse. This copy mey be placed in Shri K.D. Singh's file, |

- { Jagmohan)
- Administrator
 1.2.1982
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ANNEXURE - 2

Government of India PARYAVARAN BHAWAN,

Environment & Forests C.G.0. COMPLEX,
' 5 LODI ROAD, NEW DELHI - 110003

NO.29033/1/90-AVU Dated the 17th September, 1991

!
; ORDER
l

WHEREés it has come to the notice of the Govern-—

ment of India gh%t Shri K.D. Sing, IFS (UT), while working

as Deputy conservaor of Forests (D.C.F), Dadra & nagar
Haveli during the period 1981-86 has been chaged with acts
of ommission lgnd commission in the matter of certain

. W . .
dealings coﬁﬁérlng the saleé of Khair trees and(%ertaln other
W e e

— ,
acts undertaken in h;i_ggﬁi§gig§igg_and under his order;

S

2. : aND;;wHEREAS,'a preliminary investigation report
cenducted by tHéJCantral Bureau of Investigation revealed a
prima~facié cas% against the said Shri K.D. 8ingh and
whereas discipii?ary proceedings against the said shri K.D.
Singh aré contemplated; I |

N : :
3. AND WHEREAS, it is considered that Shri
K.D.Singh’s continuance in the office will be against public
intereét;
4. . AND WHEREAS, the Govafnment of India, after care-
fully conslderlng the available materials and circumstances
of the case arelsat1$fled that it 1is necessary and desirable
in the publldglnterest to place said Shri K.D. 8ingh,IFS
{UT) under éuﬁpénsion pending inquiry;

5. NOW, lTHEREFORE in exercise of the powers con-
| .

ule(1) of Rule 3 of the All India Services

i

|

f{ |

caTE |
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(Discipline & Appeal) Rules, 1969, the Government of India
hereby places the said Shri K.D. Singh, IFS(UT), General
Manager, Arunéchél Pradesh Forest Corp. Ltd., Itanagar under
suspension with effect from the date of issue of this Order;
6. Shri K.F. Singh shall during the period of suspen-
sion be paid the subsistence allowance as admissible under
i
Rule 4 of the All India Services (Discipline & Appeal)
Rules, 1969; I
7. During the period that this order shall remain
‘inforce the ﬁeadquarters of 8hri K.D. Singh, IFS(UT) shall
be Itanagar.
BY ORDER AND IN THE NAME OF THE PRESIDENT.
8d/~
( M.G. GROVER )
Deputy Secretary to the Govt.of India
To i
Sri K.D.Singh, IFS(UT)
General manager,
Arunachal Pradesh Forest Corp. Ltd.,
Govt. of Arunachal Pradesh,
Itanagar f
Copy to - |
1. The Principal Chief Conservator of Forests & Secretary
(Forests), Government of Arunachal Pradesh, Itanagar.
2. Shri H,N. Sambharya, DIG of Police, Central Bureau of
Investigation, Arnti-Corruption Branch, Tanna HOuse, 11-4,
Nathalal Parekh Marg, Bombay.
3. The Pay & Accounts Officer, Ministry of Environment &
Forests, New Delhi - 110 003.
"4, PGC Section, l Ministry of Environment & Forests, New
Delhi-3 (2 copies)
5. The Deputy Conservator of Forests, Dadra & Nagar Havell
Administrtion, Sllvassa
é. Shri s.8. Hasurkar, Joint Seoretary(H)
‘ sd/-
{ M.G. GROVER )
Deputy Secretary to the Govt. of India
T‘fESTE%oPY \
AT
4pV0C
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ANNEXURE - 3
CéNTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWAHATI

ORI?INAL APPLICATION NO.50 OF 1993

Shri KjD. Singh ~+-» Applicant(s)
- Qersus -
| Uni&n &f India & ors. --+- Respondent(s)
{ " ORDER

12.1.9%

This'?abplication is heard. Learned sgr. Counsel

ermﬁ.R.Borthakﬁr lass:.sted by Advocate Mr.P.Bortkahur -Mmakes

his submision on behalf of applicant. Learned Addl. c.g.5.c.

Mr. Aa.kK. Choudhuryisubmits on behalf of respondents.

' C

‘The abplicant Shri KD. Singh, IFS(UT) was suspend-
gd wvide order No 29033/1/90 ~AVU dated 17.9.9] (Annexure«2)

while serving as General Manager, Arunachal Pradesh Forest

Corporatlon lelted Government of Arunachal Pradesh for his

alleged acts of ommlsslon and commission durlng theperiod
1981-86 gas Deputy Conservator of Forests (DCF), Dadra and

Nagar Haveli. Subslstence allowance during theperiod of

 Ssuspension have bean determined vide order No. 29033/1/90-AVU

dted 27.9.91 (Annexure 10) and No. 29033/1/90-AVU dted 6.1.92

(Annexure- 11). The appllcant has assailed these three orders

in this appllcatlon under Section 19 of the Administrative
i

Trlbunals Act, -1985. It may be mentioned here that the

suspension order was not given effect to and the applicantis

L

serving as Conservator of Forests, Working Plan and Resourc-
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o

. l : :
es Survey Circle ?nd General manager at Arunachal Pradesh. ,//

It is stated in the application that the suspension order
was made in Saptem?er, 1991 contemplating to initiate disci-
plinary proceeding) but no disciplinary proceeding has been
ihitiated till fil#ng of this appliction on 18.2.23 | It is
an admitted fact ﬁhat no disciplinary proceeding has been

. [
initiated till date. The prayer is to quash the suspension

I

order as well as the order regarding fixation of subsistence

| N
allowance. The respondents have filed written statement. The
;
some and substance of the written statement are that the
respondents araxyetito collect materialsand datas from Dadra

& nagar Haveli to initiate the disciplinary proceeding.

| 2

v
'

Mr. A.R.| Borthakur submits that an ineffective

T suspension ofder %contemplating disciplinary proceeding

cannot be alloWBd to live for such a long period. Learned

D ' |
Addl. C.G.S5.C. Mr,'A.K. Choudhury submits that the respon-

dents are sincerely lattempting to collect the materials and
datas to initiate tﬁe disciplinary pﬁoceeding. Admittdly the
impugned susp@nsion order was issued in September, 19?1 and
was not given e%feot to. Sug%equent ordefs fixing subsist-

——

ence allowances were also not given effect to. The respon-

dents could not maka|up their mind as yer to initiate disci-

plinary proceeding with definite charges. Under such circum-

stances, we find no Eustification to keep alive the suspen-
. : _

sion order and subsequent ordes relating to subsistence

allowance alive ahd ﬁhey ae liable to be quashed.

®
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Accdrdihgly this application is allowed. The
impugned suspension order No.29033/1/90-AVU dted 17.9.91 and
orders No.29033/1/9-AVU dated 27.9.91 and No0.29033/1/90-AVU
dated 6.1.92 as to subsistence allowance are hereby quashed.
We make no order és to cost.

Inform all concerned.

S8d/- VICE CHAIRMAN

Sd~ MEMBER (ADMN)
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No. 29033/1/90-AVU
Government of India

. . .
Ministry of Lnvironment & Forests
H ] .

daryavaran B_hawam
C.G.0O. Complex,
Lodi Road, New Delhi - 110 003.

Dated 24.1.2000

| MlﬁM}}ﬁANI)UM

The President proposes 10 hold an inquiry against Shri Krishna Deo
Singh (K.D.Singh), 1I'S (/I\(:MUI) Managing Dircctor, Arunachal Pradesh
Muincral Development Imdmg Corporation LAd., Hanagar under Rule 8 of the
All India Services (I)lsupllm, & Appcal) Rules, 1969, The substance of the
imputations of the misconduct or misbehaviour in respeet of which the inquiry
i1s proposed to be held is sef ()]ul in the enclosed statement of articles of charge
__(Amnexure-l). A slalununl pl lhc lmputallom of misconduct or misbehaviour in

~ support of cach article jof charge is enclosed (Anncxurce-11). A list of

i
documents by which, and a list of witnesses by whom, the articles of chdrkcs
arc proposed (o be quslamed are also enclosed (Annexure-1ll and 1V).
3
2. Shri K.I).Singh;is dirgdcd to submit within 15 days of receipt of this
Mcemorandum a written statement of his defence and also to state whether he
desires to be heard in person.

3. Shri K.D.Singh 1s dnformed that an inquiry will be held only in

respeet of those articles of fcharge as are not admitted. e should, therelore,

specifically admit or deny|cach article of charge -

4. Shri K.D.Singh| is further informed that il he does not submit his
written statement of dcl'uu,c on or before the date specificd in para 2 above; or
docs not appear_in person l)cllorc the inquiring authority or otherwise fails or
rcluscs to comply with the provnsnons of Rule 8 of the AIS (D&A) Rules, 1969

r the orders/dircctions isélucd in pursuance of the said rule, the inquiring
.mllmnly may hold the inquirylagainst him ex parte.

5. ) Attention of Shri} KID.Singh is invited (o Rule 18 of the All India
Scrvices (Conduct) Rules,| 1969 under which no Government scrvant shall bring
or attempt to bring any p(TIilic il or outside influence to bear upon any superior

-

/eﬂfw‘fa”* o .
7
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- authority to further his interest jin respeet of matters pertaining to his service
“ j ‘o . R - P

under the Government.  If any|representation 1s received on his behalf from

another person in respeet of any matler dealt with in these procecdings, it will

be presumed that Shri K.D.Sin

been made at his instance and
Rule 18 of the All India Scrvic

0. The receipt of this i

: !
BY ORDER AND I‘l\

|

. |

Shri K.D.Singh, 1S (AGMU'!
Managing Dircétor, |

gh is awarc of such representation and that it has

a'cll‘pn will be taken against him for violation ol

cs (Conduct) Rules, 1969.

cmorandum may be acknowledged.

1E NAME OF THE PRESIDENT

)

0

Arunachal Pradesh Mincral Development Corporation.

Tanagar |

Arunachal Pradesh.

g
505 \
ED
i\
MOCA 1

N
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ANNEXUREJ

lesof charge as framed against Shri K. I) Smg_,h
deputy C onservator of Forest and Excise

nd
LI

Officer, Dadm & Nagar Ila|ncll Silvassa.

 ARTICLE-I

That said Shri Knisk

Singh while functioning as

I))l' Conscrvator of Forests at Silvassa, Union

Territory of Dadra & Nage'nr Haveli, during the year 1979-1986 commllled J \\/l/-"‘”

D e —— ]

ina Deo Singh, Son of Shri Siddheshwari Prasad K[A/Lﬁ

gross misconduct in as much as: . _— \'
That said Shri Krishna -Dco Singh showed undue favour to M/%) P) o
Sainath Khata Factory by not revising the rates of sale of khair trees contract y S
. \-—‘—-‘* ',_b
exceuted between the: Administration: of said M/s Sainath Khata Tactory on, o ¢

1.9.1973 and hc, also lmslcad

K cxecutmg new contract of] ;saie of khair trees, during the year 1979-86 and

causcd a wrongful loss to the

(o M/s Sainath Khata Factory

ARTICLE - 11

The said Shri K. l)
& Nagar Haveh at bllvas?a
misconduct in as much as: |

Cr e
“That said Shn

recommending, for issuc off li

retail sale licenses during h
Khuntliwala, Ras Resort, D
Bifari of Sakarvan Tourist.

That in lh(, mannc
integrity, devotion to duty an

3 o |\

AN NS
” X(‘/‘%’,.,e/\»—ﬂ‘"
% " ot

Singh while functioning as Excise ()Ihu,r Dadra |
durmg, the ycar 1982 to 1986 wmmltlcd Bross

KiD.Singh - misused his official position in
wdian Made Foreign Liquor (IMFL) wholesale and
s fenure as Excise officer. and favoured Shri Sl
an | Tourist and showed discrimination to Shri J.G

re albfwaid said Shri K.D.Singh cxhibited lack of

servant and thereby contravened Rulc 3 of Central Civil Services ((,()nduct)

Rules, 1964,

d acted in a manner highly unbecoming ofa public /‘

]
Nl

5

lh(], Administration by suppressing the facts and m@ W$ U/M
tuhe of Rs. 3, 19,78,592.70 and corrcspondmg gam‘\[g A,W M |

o
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Statement of lmpfumt

co?d At

s para ava T
AT | R

ons of Misconduct or Misbéhaviou‘r in

“support of article of charge

as

framed against Shri K.D.Singh, former

Deputy Conscrva(orof_ l“or_c’stw a

Silvassa. I
|

That said Shri K.l].bill;

Dadra Haveli at Silvassa during

port-folios of Collector, D .(:Jm
Administration of Dadra & Nagar |

That being the Excise Officer, said Shri K.D.Singh was supposed to
of Indian Made Forcign Liquor (IMF1))
1o the deserving applicants according (o the
on.

make recommendations for s

NN |
wholc-sale and retail-sale licénces

lixcisc Rules of the /\dmlmslqll

That as per the Excis

have interest in two or more licen

Shri K.D.Singh was also suppl()s
applicants. ;

That said Shri K.D.LSi‘

favour to Shri SI Khuntliwala
retail-sale IMFL for the purpbs
while Shri SI Khutliwala was
since he was detailed in Cofey
offensive. |

That said Shri K.D.Si

1G Birart-whercas he was legiti
licence in 1s favour. ;

'That said Shri K.l).iS:
Shri Khuntliwala from Khulii -
without any rcasonable ground.

nd Excise Officer, Dadra & Nagar Haveli,

ph had been functioning as Excise Officer,
[lhc year 1982 to 1986. He was also holding the
iscrvator of Forest and Sceretary o the

cd

ng
a

a . o
osa Act for two times

sue

laveli during the relevant period.

¢ Duty Rules and Act 1959, one person cannot
ces of the same kind in the same town. Said
to verily the character and antecedents of the

1 while functioning as Excise Officer showed
1d recommended for issue of whole-sale and
¢ of sclling and importing it for village Khutli
1wt legitimate applicant for getting the licences
and his activitics were

)

&

ANNEXURE-H (c\)

L4

v’

ingh deliberately-and wilfully disfavoured. Shri
nalte applicant for recommending issue of IMFL,

ngl,h rccommcndcd ‘lf)r trdns'(cr of the |ICCFICC of
remote village to Silvasa city to boost his sale

That said Shri K.I)!.Siingh also violated the provisions of excise rules’
by recommending issuc of IMIL Whole-sale and retail-sale licence in favour of
Dan Tourist. of Shri Nasruddin Khutliwala son of said Shri SI Khuntliwala
though said Shri Sl Kht]iwzilz{ was alrcady having a retail-sale IMEL licence in

the name of SI Bar at Silvassa.

70 BB
£D [ !
A
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That said Shri K D. bmg,h also recommended issuc of IMFL whole-
sale and retail-sale llcence in the name of Ras Resort Hotels without any

pel rules and also allowed the quota for import as
well as renewed. the hccnu, for a number of ycars without any building being in

building or plan submitted as

existence.

That 1n the nmnncr
infeprity, devotion to duty and a
scervant and thereby he C()Illld

Rules, 1964.

A%

(e

aforesaid, said Shri K.D.Singh exhibited lack of

cled in a manner highly unbecoming of a public
ned Rule 3 of Central Civil Services (Conduct)

v
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‘ANNEXUREJI(b)

?
Statement of imptlltahon of misconduct in support of Artlclc of
Charge framed against Shri Krishna Deo Singh, S/o Siddheshwari
Prasad Singh, Dy. Conscrwjltor of Forests, Union Territory of Dadra &

Nagar Haveli, bllvawa. !

.

That Shni Kris‘lmn Deo Singh, 1FS was posted as Assit. Conservator

ol Forests at Stlvassa, |ler}(m Territory of Dadra & Nagar lHaveli, from

10.12.1979 to 3.5.1990 (md] therefore, he was posted as Dy .Conservator of

Torests for the period from{3.5.80 10 24.7.86. e was also working as Scerctary

to the Administrator of Ullnon Territory Dadra & Nagar Haveli for the period
from 20.10.81 to 29.2.82 and from 24 .4 .83 to 1986.

A

As Deputy Cons 'Ndl()r of Forests, said Shri K.1).Singh was supposcd
to ensure the preservation, m.unlcn.mu, expansion of forests of Union ‘Territory
Dadra & Nagar Haveli as well as rcgulate all works, sanctions and rates of
various products wwrdmg to various rules. He was also required (o watch the
interests of Admlmslrallon while revising the prices for sale of khair trees.
Morcover, he was supp()sul to give correet and truthful (echnical advise on [

various matters. Not only that, he was supposced (o ensure  maximum revenue
to be collected from the v!arlous products. '

Being, [)_y.Comq:rvalor of Forests, said Shri K.D.Singh was alqo
supposed to collect the prcv.uhnp: market rates from the adjoining States of
Maharashtra & Gujarat forfkhair trees from time to time, so that the new rates of
contract can-be revised ils per the conditions of principal agreement. He was
also supposed to narraté {he facts to the Administration while exccuting any
new contract for khair trec (0 be-sold under the provisions of revising the rates
of khair trees, afler a gap of particular period and- revocation of the contract at

the discretion of the Admmlslralion when the inlcrcsls' of Adininistration if

prejudiced.
/ The contract d;al'\cd 1.9.73 was executed between the Administration
and Union Territory of Dadra & Nagar Haveli and M/s Sainath Katha Factory \/

on 1.9.1973 for sale of khair trees. According to this contract, M/s Sainath
Katha Factory was entitled to get 1000 to 1500 khair trees per year.

‘That there was provision m the aforesaid contract that after a gap of 2

years, the rates of royalty|of khmr tree shall be revised. 'The rates of royally

Jslmuld be incrcased by! 0% of at”the prevailing markct rate, whichever s

~higher,  The aforesaid contract was also having a provision that in casc of
dispuic, the decision of thJ Administration shall be final.

|

; -
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That said Shn K.1D. bmg,h joined as Assit. Conservator of lorcslq on
10.12.1979 and the rate of khair trees was to be revised as per contract, in the

ycar 1979, but said Shri K. IDJ1 bmg,h failed to revise the rate of salc of khair trees
as per the provision of contract knowmg, and willingly. .

That said Shni K D.Singh was able to collect the prevailing market
jrate from the adjoining Smlcs of Gujarat and Maharashtra which are the
surrounding states of Union Iurllory Dadra & Nagar Haveli. However, said

o Shri K.1D. Singh did not Aclullu,l the_prevailing market rates of khair trees from

¥ the surrounding statcs of UT Dadra & Nagar Haveli though it was possible for
him. Lack of collecting, the m,vmhn&, market rates of sak of khair trees resulted
into wrongful loss to the! llmc of Rs.85.76,552.84 to the’ Administration and
corresponding gain to M/s Sainath Katha Factory, for the period 1979 - 1983,
On the comtrary, he mucm,d the rates of sale of khair trees by 10%, only

¥ whereas the prevatling m.ukcl,r.\lcs in the surrounding State Maharashtra were
quite high. However, said Shri K.D. Singh did not collcet the prevailing market
rate and avoided the pmvnslons of contract exceuted on:1.9.1973 with a view to
give pecuniary advantage lo M/q Sainath Katha ¥ aclory

;_

\/ Another u)nlll‘u,l ‘was cxeccuted on  17.9.1982  between  the

)2
10
2D
s3¥' op¥
) 'Ip’ﬂﬁ Z 8 \ '
st

Administration of U'T l)adl:'x & Nabar llaveli and M/s Sainath Katha Factory for
the year 1.10.1983 to 30 9, 1992 i.e. for 10 years. Being Dy.Conservator of
Forests and Sceretary 1o (he /\dmmmlralor of Dadra & Nagar Haveli, said Shri
K.D.Singh was supposcd: 19 potect the interests of the Administration.. He was
also supposed to ensure u)llcumn of maximum royalty from various products
for which said Shri.K.D. bm;,h was supposed to mention the important clauses
and conditions in the dmﬂ of contract submitted by him.
|
Since said ShrilK.1.Singh was puslcd at Silvassa since 10,12,1979 as
Asstt. Conservator of I‘()rcs!ls as well as Dy.Conservator of ¥ orcsls and
Secretary to the Admnmlrjtor of UT Dadra & Nagar Haveli, he was having full
knowledge regarding income from khair trecs. Morcover, he was fully aware of
the facts and prevailing mdrku rates of hair trees in the surrounding State
Maharashtra. The conhdc( dated 1.9.1973 was available within his office and
¥ he was fully awarc of the cbl(u%scs and conditions of the said contract. However,
while putting a new drafl of contract, which was executed on 17.9.1982
between the ¢ uhmmslmhon' and M/s Sainath Katha Factory said Shri K.D.Singh
¢ knowingly and intcntionally with some ulterior motive or with intent to provide
pcummry advantagc o l\l4/q Sainath Katha Factory, did not mention the clauses
of revising the prices i)f‘ k’lmlr trees afler a gap of pdrllull.lr pumd and
revocation of u)nllacl at. the dlsucllon of Admmlslrallon when the interests. of
Adminisirationis plqudlu,dl On’ the  contrary, he mlsmprcsuucd the

7/




"*/\(llllllllslhlll()ll by suggesting, J
})I ices of khair trees as per thefprevailing market rates.

That no sufficient o
available within the Union I

N

he Administration to drop the-clause of fixing the

mturcd khmr trecs were available or likely to be
cm‘lory of Dadra & Nagar Haveli for the purpose

of executionof the contract because a khair tree takes a pcrmd of 80 ycarsfor its

exploitation  girth.
Administration with intent lo

Howe\ ry

qald Shri  K.D.Singh mmrcpreqentcd the
;medc pecuniary advantage 10 M/s Sainath Katha

¢ Factory that U'l' Dadra & Nag,ar Haveli has massive plantation of khair trees. In

act, there were no sul’llucnl

contract.

|
matured khair lru,s available even 1o honour the

By mwrc.presentahml of Shri K.D. Singh, M/s Samalh Katha Factory

i pot an entitlement o colleet 4000 khair trces per annum mslc.nd,ul 1500 which

!

- was the maximum limit.

|

Fhat said Shri K.D.Singh intentionatly did not put the clause ol

¥ revising (he rate within the specilic period.-Therefore, flat rate was fixed for all

the khair trees for the period of

0 years which wltimately favoured M/s Sainath

Katha Factory. It was a direct wrongful gain to M/s Sainath Katha I.lumy and
corresponding loss (o the Administration,

During the tenure of said Shri K.D.Singh, IIS from 1979 (0 1986 the

| ]

acts of Shri K.D.Singh causcgl wrongful loss to the Administration of Dadra &
Nagar Haveli UT, to the tune of Rs. 3,19,78,592.70 and corresponding gain {o
{

M/s Sainath Katha Factory.

That said Shri K1
devotion (0 duty and therel;
(Conduct) Rules, 1968 and |R

Rules, 1969, |

). Singh failed (o -maintain Jl)solulc inlq,fily and
)y |contravened Rule 3(1) of All India Services
ule 8 of All India Scrvices (Dtsuplmc & /\pp(,dl)

A/

9



32 cardd g4, - é

/)V.)m Kty “j ’

LIST OF WITNESSES IN {(g 6/87 O CBI/SPE/AHMEDABAD '

I. Shri Sitaram J.Gavali, (I\Lﬂ") «/
2. Shri Tribuvan Kanojiya,iSyp‘crvisor, Ras Resort
3. Shei .G Birari of Mandon| P

4. Shri Karach and Damania (:)l')\gctlcy real. Silvassa
5. Shri /\Inndi-H.MilI;mni of Val;dhara '

' hed Qool SAPTER
6. Shri Suleman L.Khuntliwaly
. o g : . -
7. Shri Ashok K.Khemani of Khemani Bay, Silvassa -~

8. Shri Amin Mohmad Badz'}k 1ani, Manager of i Bar, Silvassa
9. Shri Khokan Baby Biswas of Silvassa

10.Shri Braz. Juje Coutinho. I
FL.Shri Marioo Nunes ;
[2.Shri Himatsingh Durlabsing
I3.Shri Jasanat James Pais, |
14.Shri Nasuruddin Suleman Khuilvllliwala of Dan Tourist

[5.Shri Dilipsingh Mangarol; , REO v v

16.Shei Manchharam l3v|.|'ggv:l!1|'lk)llz i Patel, Sr_.(llc:*k, Silvassa :
1'7.Shi Jethmal Bhagvandas Shah, Social Worker ’ . '
18.Shri Jinabhai Govindji Patell Steno toDCF

19.Smt.Nayanaben Molanlal ¢ hi, Despatch clerk

20.5hi A.D.Nikkam, ACF & Ekcise Officer

21.Shri M.P Patel, /\ssll.fSccr_ctalry
22.Shri Mansingh Meruji Desai
23 Shri Dara Mancherji Vaid oftcbbar
24.Shri Natwarsingh R.Rathod df Naroli
25.5hri R Naldo Countinho :
206.Shyi M.K.Shanna, P, CBI,A‘lnncdnlmd.
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. Shri N.C.Parikh, UDC, Edi
. Shri N.S.Kansara }

LIST OF WITNESSES IN RC.8/88

), [?épartment Silvassa
Both from the olfice of Registrar of Companics
(rovernment of India, Ahmedabad

/)nnc. X1a8g '”[

4. Shri Ramesh Chandra S. ()/Im Head Clerk, Forest Department, D&NIH

5. Shri N.Swaminathan, Allhll ()“ILLI‘ O/o Accountant General, Alnmddlmd
6. Shri M. Y. Vaiyanapurkar, A0- 1, O/o the. AG, Ahmedabad
7. Shri D.P.Vyas, Assll. Sccrchry lo the (,()Ilcctor Silvassa

[
2
3. Shri J.S.Dave,
4
q

8. Miss Bufimiy A. Nunes, Slcn() to Accounts Officer, Silvassa

9. Shri R.S.Bhatia, (mvcrnmcnﬂ Pleader, Silvassa, R/o Deman.

10.Shri LS. Patel, Asslt. /\u,mullls 'Olfficer, Govt. Treasery, Daman

1'1.Shri Arvind Balkrishna I!Imng,(nc IS, Deputy Conservator of | iorests,

Dahanu Forest Division, 1)
12.Shri Patiram Bakaramji Des
Div.Manager F'D.C.M. 1id.
13.Shei J.G.Patel Steno to DCF,

14.Shu Blmg,w.msmph Gula )smgh Desai, Accoutant, O/o Dy.C.

Valsad Division, V: 1|sad
15.Shri A.G.Pinto, CCF, Guja

|(l|

n, Malmmshlm

L.Ininukh Asst.Pay & Accounts Officer, ()/0
l)h.mu '
Silvassa

ral

16.Shri l-l.C:Dhavan, n:s, Dy.C.F.

17.Shri M.M.Patol, Wildlife Wm

18.Shri M.K.Sharma PI/CBI, Sl’l

19.Shri M.S Unni, Inspector, )
20.Shrt R.C.Botle, UDC, Inco
21.Shri S.G.Sarangi, Inspu,(k)r.

e
ne

State, Baroda.
, D&NH, Silvassa
dcn,, D&NIH, Silvassa

i‘//\hmcddbad '
nme-tax, Company Circle, IT B()maby

tax, I'T, Bomaby

k]

T, DRI, IIQ Bombay

22.Shri Varghese Joseph, lnspcum Company Clircle, Boml)dy
DL, Income-tax, Bombay.
I)(gmlmy

25.Shri Rajubhai of Parmalal Sm‘n R/0, Ghatkopar ((mldsmllh)
lwusc Valsad and

23.Shri R.B.Dalvi, Inspector,
24 Shri J. M Kony, ITO, CTBB

k]

26.5hri B.C.Parmar, Inspectori
27.Shri Chimanlal A.Ml.slr_y,’ i

Y

ispector, Income Tax, Surat
28.Shri 'T.M.Patel, Inspcclur',,liixc

29.Shri C.C.Chauhan, inqpe(',l()r

;1s¢; Valsad
Income-tax, Surat

30.Shri G.'T'.Christo, Inspector, Gustoms, Valsad

31.Shri J.P.Vohra, lnspcclorl
32.Shri D.R. M()hdnly Inspect

33.Shri K11 Vohra, Branch man
34.Shri J.D Bhatre, Officer, 34k
35.5hri V. Unikrislinan, Manag
36.Smt.C Shashikala, Officer,
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Customs, Valsad

Income-tax, Surat

of India, Ghatkopar, West
Indian Bank, Ghatkopar Last

Indian Bank, Ghatkopar Last

I (N'nr'lh)

ger, Bank of India, Ghatkoper West
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7. Shri V.P.Shah, /\LL()UIIILIIIU | Both of $.B.P.P.
38.Shri S.S.Dhonde, Sub-()llu,c r,,  Co- opcratlvc Bank, Vapi

39.Shri $.S.Hasurkar, former Joint Secretary,. Admlmslrallon CGO Complcx
Ministry of Lnvironment & forests -
40.Shri A.V.Gokak, Secreldry,.,ko%cst Revenue & Forests Dcpartmcnl
Mantralaya, Bomaby. : . T
A1.Shri A K. Vihal, IFS, Deputy C onservato_r of Forests, Union T crrllory of -
D&NI, Silvassa | ' ' ‘ %
42.Shri 8. T.Gursaham, Pl
43 Shri K.N.Sinha, PI
44.Shri M.M Patel, Pl |
45.Shri K. M.Desai, Pl j
46.Shri S.V.Hair, Pt
A7.Shri J.K Tayade, Pl
A8.Shri S.S.Shastri, P1,
49.Shri D.M.N.S. Yadav, Pl
50.Shri L.L.Padamkumar, P} | |

-~ All from CI3|//\|,|‘|i}|c("|dl)ad
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- LIST ()I‘ DOCUMENTS IN&R(‘ 6/87 Ol’ CBl/bl’L/AllMl* l)ABAl)

l.
2
3.
4
5
0.

9,
10.

12

4.
15
16.
17.
18.
19.
20.
21.

* 4
l
I 1R, of RC 6/7 dated 912. 87

2. Scizure Memo dated 2933 87

IFile No.1-2/24/1ixcise L | fo C-27 and N-1 to N-11

. File No.1-2/25/Excise Cﬁ-l to C-7 - N
. File No. 1-2/2 1 /Eixcise N lito N-17 and C- I to C- I(H .

File No. 1-2/23/kixcise N1l to N=1 1 and C-1 0 C-75
Seizure Mcemo dated 3. 4 87

8. Dictation Book 6/10 10 4/

Scizure Memo dated 3 4} 87 .
Iile having sd. /\pphcalgon of Khunhllwala mark L xc/lMI 1. Rs 82
File' AIM/Exe/81 & NEljo N-18 C-1 10 C-65

2 File 7=172/Exce/Part-I° LEV(H |&2 dll(] N-1.to N- I2 dlld N | l() N I I()
13.

File No. 1-1/14/lixcise ru\l I to N-3 C-1 to C-3
I'tle No. 1-2/1/Exce/N-|l %0 -Q,lo( 4 toC-103

Adile No. 1-2726/Exe/N-T to N-6 & C-1 to C-31

File Exc/IMFL/84-85 Nﬂ—l to N-4 & C-1 10 C-31 , Wit
File 1-2/24/Exe/Part-2 N-fito N-3 & C-1 to C-21 ‘ W '

Scizure dated 27.10. 87
File AIM/LLAW/AL No /SON I toN-15 C-110 C-67
D-21 Cop No.3/C-1 0 €91 : ]
D-22 Exeise Duty Rulcé and chulalimls.'
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\J ISI OF DOCUMENTS IN RC 8/88 Ol' (,BI/SI’L/AIIMLI)ABAI) ,' |

B

|
I. FIR. inRC 8/88, dated IZ 288 of SPh Ahinedabad
2. Seizure Memo dated 25. 4 88, S

3. File No.9-6/6-1'D. Vol l Havmg, N-1.to N-79 & C-1 to (,-503
4

S

- Tile No. 9-6/6 FD Vol. I, N
. File 9-6/6 I'D Part

l]toN4l&ClloC22l

6. File No.9-6/7-FD & N-1/t6 N-23 & C-1 to C-863

7. Ihle No.9-6/7-FD Vol 11 N-

(C-485 to 494 missing). |

IJI() N-39 & C-1 10 C-507 &

8. File N0.2-3/1-FID N-1 to/N-19 & C-1 to C- 339 . '
9. Letter No. ADM/EST/304 da ed 9.3.82 of Admn. of Dadra N.ug,.u & Haveh,

Silvassa
10.ADM/Law/274 dated 111 1]
L. Extract of General linancia

.05 o
I Rule 12 of Government of India Decision (1)(ii)

12 Letter dated 23.8.88 I)c.ml g No.MPP/32/8/109 of CCF, Gujarat State -

13.Letter dated 9-6/6-1¢ I)/Z‘)()B

dated 1.12.88 of DDI, D&NII, Silvassa -

14 Letter No.9-6/6-FD. 99 daled 16.1.89 of DCF, D&NH Silvassa addrpsscd to

SP. ;

5. Working Plan for the I'()r!c,sl

of Dadra & Nagar Ilaveli

16. Extract of Chapter 12 page 460 of indian Forest Utilization Vol
17.The Bombay Forest Manual Vol.l
18. Allocation of business Rules|1965 of Dadra Nagar & Haveli

- 19.Dadra Nagar & Haveli Forest Rules, 1966 2
20.Maharashtra  Supply of {F rest - produce by (’()vcrnmcm (Rcvm(m of

/\yccmcnl%) Act, 1982

21.Guidelines for preparation|o
22 Panchanama dated 14.10.89

23.Panchanama dated 4.5.8")

24.Scizure Memo dalc_d |7.1[I'. 89,

{
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3 E , By Registered Post
‘ ‘Dated March 6, 2000

From’ K'D. Singh, \II‘S (AGMUT 76)
Managing D recilor
“Arunachal Pradesh Forest Corpm ation Ltd.
Chimpu, Itlmlagér
Arunachal Pradesh S .
" Pin-791 111} - : : -

To
{ The Secretaly to the Govemment of India,
Muustxy of Environment & F orests,
Paryaviaraln Bhawan,

CGO ¢ Complex
New, Dell

—"

Sub Menioranidum dated 24.01 2000 of Shri Atul Bagai,
Dlrectcl)r Govt. of India, Mlmslry of Env:ronment &
Forests.

Sir,

Kmdlyl lefer to (he memorandum dated 24 01 2000 of the
Director, Govemm ent of .India, Ministry of Environment & Forests
regarding proposal to hold an inquiry against me under Rule 8 of the All
India Services (Discipline and Appeal) Rules, 1969. The Memorandum
‘was received by m!' on 23.02.2000. T have gone through the statement of
articles of chargé |and'the statement of- imputations of misconduct or - e
misbehaviour in s'upport of articles of charge as framed against me which

K relate to my tenur'e n Dadra & Nagar Haveli for the period from 1979-86. 1

' ﬁ deny all the arncle< of charge and say that the charges levelled against me

! are baseless, coticocted and malicious. In support of my denial of the

P { charges | am submmlttng the following facts on the basis information and

data collected iro!m various authorities for your kind consideration :

H . - - . ' \

1. . That the alleged incident of misconduct in discharge of my ' 6
official duties octurred in 1979-86, whereas the disciplinary proceedings - ‘. f

\fwas inttiated only in

1991 vide order da

January’2000, afier 20-14 years. As far back as in

Government of |;Jndia '

17.09.91 of the Ministry of Environment & Forests, .= | .
I was ordered to be placed under suspension. ' r

However, impugned suspension order was not given effect to by the 3
Govermuent of /|\1unachal Pradesh and the same was stayed and finally

quashed by the Cellltral Administrative Tribunal, Guwahati Bench. A copy
of the order of the Tribunal is placed at Amnexure-l. v

e s e oyt
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2. The alleged lapse or misconduct was known to the authorities
as early as in 19865r8’l;. In 1989, I was promoted to the post of Conservator
of Forests superseding five officers. Almost nine years have rolled by since
1 was ordered to be placed under suspension. I submitted my appeal to the
Ministry of Environment & Forests, Government of India in December
‘,.(1991, June 1992 z‘md again in January 1999 to review the inquiry which
‘was kept pendil‘ng f(ér such a long period and to pass necessary order
.closing the case anld relieving me and my family from the mental agony and
~ harassment we fha’;ve ‘been undergoing since last 14 years. A copy of my
represehtgtion dfatéd January, 1999 is placed at Annexure-1L. =~

*
A

3 . That having received.no reply from the Government of India
to my request 1 thought that the inquiry has since been closed or was in the
process of being iclosed. But after receipt of the memorandum it became -
clear that my agoity is prolonged further and I am condemned to live under
the shadow of jimpugned inquiry and resulting ignominy. You will
} appreciate that it ,jis' unfair to continue with the inquiry after 14 years of its
¥ initiation and particularly when I am on the verge of being promoted to the
next higher post. I

4, . That as DCF, Dadra & Nagar Haveli 1 was “supposed to .
‘ensure the prjes:rvfaﬁon, maintenance, expansion of forests of Uniu
Territory of Dadra & Nagar Haveli as well as regulate all works, sdnctions
and rates of variols products according to various rules” as per tho
statement of Aimputation of misconduct in support of Article of charge

. ‘( framed against tie.{ And respectfully 1 submit that 1 performed all these
¥ responsibilities of DCF to the best of my ability and integrity.

»

D{uringi my tenure iti Dadra & Nagar Haveli, 1 recommended
' si for moratoriuth on commercial tree. felling which met the approval of the
Administrator |and [perhaps for the first time in the country commercial
felling was stopped in a Union Territory as far back as in 1982. Earlier
§ considerable forest|area used to be clearfelled. Plantations including canal
bank plantations were raised on massive scale during*fy tenure and under
my initiative !an}d guidance. 1 was commended for my efforts by the
Administrator, Shri Jagmohan. A copy of the commendation letter is placed
“as Annexure:lil. I also took appropriate and innovative action for
rehabilitation of catchment area of Damanganga Dam Project. My efforts E
were comimended t;)y Shri K.T. Satarawala, Administrator, Dadra & Nagar A
Haveli. A copy; ofi the commendation letter is placed as Annexure-1V. It t
was under iny fnitiative and guidance that a Adivasi Sanskritik ﬁ
Sangrahalaya 4 tribal museumn was set up in the UT of Dadra & Nagar ;
Haveli. 1 also played a pivotal role in rehabilitation of Kathodis tribe who
used to prepare katha from khair trees and in the process I had to fight :
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industrial developmen
Union Territory of D

5. That tlie

trees, during the year

the alleged loss is not
allegation is totally ba

6. That in
agreement of 1973 it
rate of Rs. 90/- perik

liable to be revnsed b)

and earlier” and tha't

Katha Factory on ol

~ b,
il

46 e
(957/”( /A’ 5 .
| 3

exploitative forces. I did|commendable works in the field of eco-tourisin, -

and in the spread of co-operative movement in the
hdra & Nagar Haveli in my capacity as Collector,

Registrar Cooperatnvei Sécnetles and Tourism In-charge. My efforts wero .
commended by Dr. Gopal Singh, Administrator, Dadra & Nagar Havell A
copy of the commenda tion letter is placed as Annexure-V.

l
allegatlon in Article-1 of the charge that 1 showed

undue fnvour to M/s Sainath Katha Factory by not revising the rates of sale .
‘of khair trees contract executed between the Administration and the said -
09.1973 and that 1 misled the Administration by
_suppressing the fact and in execulmg the new contract of sale of khair

1979-86 and caused a wrongful loss to the tune of

Rs. 3,19,78,592.70 anld conespondmg, gain to M/s' Sainath Katha Factory
¥i is totally untrue. My explanatlon given below will prove beyond doubt that

based on rates prevailing at that point of time and the
Geless and therefore 1 deny the charge.

accordance with the Clause 3 of the principal
1e contractor shall pay to the Administration royalty
hair tree felled” and that “the rate of royalty will be
the Administration afler the end of every two years

‘]]O:WCVCI the rate so revised should be mcreased liV ‘
MfIO% or at the prevallmg market rate wlnchever is higher”. A

P

TN I srerenne

From the above, it may be noted that the rate of royalty was

charged per tree and

was most unsctentlﬁc

notion the basis of girth or volume of the tree which
and the Administration” was losing revenue in the

process. From 1973 till 1979 though market rates were assessed by the

#f then DCFs but only[

years by them., ln
introduced the unit
Factory to enter into
tree of girth class!9
instance the Admini

10% increase on Rs. 90/- was effected every 2
1979 Shri P.M. Sangal, IFS the then DCI
sy’stem and requested M/s Shri Sainath Katha
a supplementary agreement. As per this system a
Dcm - 105cm was' considered one unit and at his

under (his system loy'llity rate progressively increased with increasing
girth class. This in/effect meant that a tree of girth class 90cm - 105¢m

ass 255c¢m and above would have earned the same
had the provision of Clause-3 of the principal

ngreement of 1973 wasj applied. But in the changed system as per the
supplementary agreement of 1979, a tree of girth class 90cm - 105¢m
{woul(l earn Rs. 100/- while a tree of girth class 255¢cm and above
would earn Rs. 1[2'4 65 i.e. Rs. 1024.65 more as royalty than what

N\
o

- and a tree of girth Icl
' royalty of Rs. 100/—

would have been;
ngreement. Thus |th<

|

!

TTESTED T0 BE
TRUE corY

ADVOCATE

earned under the provisions of the - principal

trition fixed the rate of one unit as Rs. 100/- and

rel was alleldllll'll mcnease in revenue rea. ISJU()I!A
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contrary to the imagilnaxy alleged loss to the government and conésponding
gain to M/s Sainath Katha Factory. - -

7. That I was serving as Assistant Conservator of Forests under
the control of DCF |till 22.03.1981 and held the charge of DCF

. jintermittentty in absénce of regular DCF. There was no proposal from my
¥side having' bearing on . royalty of khair trees. in 1979. Therefore, the
allegation that in the year 1979, I failed to revise the rate of sale of khair
trees as per the provﬁsi n of cotract is totally false for I was not even in-
.,i;charge of the Division and therefore the question of revising rates by me in
* 1979 did not ariseh.i "I:herefore, the allegation in the statement of imputation
of misconduct in support of Article-1 of charge that “said Shri K.D. Singh A
joined as Assistant Conservator of Forests on 10.12.1979 and the rate of - i
khair trees was to belrevised as per contract, in the year 1979, but said Shri
K.D. Singh failed to revise the rate of sale of khair trees as per the { ‘
provision of contract kglowingly' and willingly” is malicious and without ‘ | .
any basis. ‘ ‘ '

' gexamining all aspeptsl Ofi the issue of revision of rates proposed a change in
. "the prevailing pattern of charging of a flat royalty rate per khair tree
E o irrespective of girth class to unit conversion system. As-far as I remember
4l - Shri Sangal, IFS, the tllen DCF had carried out an elaborate exercise by
’ : € collecting and assessing market rates from all over the country. He found

that the rates varied Widely. In Gujrat the royalty rate effective from 1976- : L

8. As a matter of fact the then DCF Shri PM Sangal, IFS after ‘ H

-, | .

77 to 1982-83 in diffh'er.e%lt divisions for the standard unit of 90-105cm girth

e also varied widely; The; rates subsequently collected b.y me shows that in

. SN - North and South Divisions of Dangs the rate was Rs. 41.25 per unit during
\o. \d"> the period 1979 to. 11982-83 whereas in Bulsar, Rajpipla, Vyara, Godhra
p R etc. the same was Rs.|50.87 per unit during the same period. In Baria -

' division of Gujrat] the |rate was Rs.89.37 per unit. The rates in these

divisions remainedistatic for 5 years. These are matters of record.

9. That i:n the auction of khair wood held in May, 1979 under’
the supervision of:the then DCF average price realised per tree by the
Forest department of Dadra & Nagar Haveli was much less than the
weighted average iroya ty for khair trees calculated on the basis of unit
_conversion system.| |Thus, the market rate, if auction rate is
é’ considered as market lrate, was less than the rate arrived at on the

basis of unit conversion system. This is also a matter of record.

{ . .

10. - After careful consideration of all the above facts, Shri Sangal,
IFS, DFO recommended that existing rate of royalty- and the pattern of
;charging royalty on| khair trees be changed. He introduced ‘the unit
conversion system (and with the approval of the compsigm atll]lg{i!_y the

: |
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corresponding rise in rates fo

oflicer to fix the royalty rate

Therefore, the consequent

X

¥ of khair trees from the surrou

i

L Lot W"' 5

r trees of higher girth classes were fixed. Thus

é{it was the decision of the Administration and not of any single individual

of Rs. 100.00 for the tree having girth class

90-105¢m and con*re?pdndingg rise in rates for trees of higher girth classes.
And by adopting, this system the Administration gained. substantially.

alleged loss of Rs, 85,76,552.84 to the

Administration and‘ciorr',esponding gain to M/s Sainath Katha Factory, for
+ . the period 1979-1983 because I did not collect the prevailing market.rates
4 ' nding States of UT Dadra & Nagar-Haveli is -
totally misplaced. Itlis not known as to how this loss was worked out

g‘:and‘.whether'the rat§e o:n the basis of which the figure of loss is arrived

5 .

“ at had the approval of the competent authority. It was the approved

-
R
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7

i
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I may 6ri 18 {0 your kind notice that all my predecessors since .

draft supplementary a‘gréement which was perhaps signed by the Collector
when I was holding the ccharge of DCF. Therefore, the charge against me
that “Shri K.D. Singh was able to collect the prevailing market rates from
the adjoining States of Gujrat and Maharash(ra which are the surrounding
‘States of UT of Dadra: &!Nagar Haveli. However, said Shri K.D. Singh did
A not collect the prevjailiing market rates of khair trees from the surrounding,.
- States of UT of Dadral_l & Nagar Havelj though it was possible for him” ig
hot only factually infcoln‘e{:t but also misleading. /

1973, if I remembet cortectly, had' increased rates by 10% after every 2

years till the cheinge! in pattern of charging royalty from tree basis to unit

basis was introduced in 1979 If the imaginary basis on which the loss has -
}g‘ been calculated is applied retrospectively all my predecessors since 1973

Ny I K
would also berespoqsnble for

loss of revenue to the: government exchequer.

é Implementation of the system of charging royalty on unit basis in 1979

formed the basis of the supp
scientific and resulted |

royalty on tree basis. Tihe alle

i~y

lementag)’ agreement. This system was most

n substantial gain vis-a-vis old system of ch'arging

ged lapse of collecting prevailing market raje

on my part and co;ns,lequent alleged loss of Rs, 85,76,552.84 to the
¢ Administration are n¢t frué because entire exercise, as submitted above, of

-~ collecting market rates] their

analysis etc. were duly completed by Shri

Sangal, IFS well befqre I appeared on (he scene and the same were placed .

,belore the competent; authorit
' the rate as Rs. 100/- per unit,

Yy and a conscious decision was taken to. fix -
This shows that some vested interests were

overactive to frame me by hook or crook to ruin my service career.

. That “whije putting a new draft of contract, which. was

execuled on l7.09.lb&2 between the Administration and M/s Sainath

!

Katha Factory said Shii KP Singh knowingly and intentionally with some

ulterior motive or with iiter

it to provide pecuniary advantage (o M/y

Sainath Katha Eactow!, did hot mention the clauses of revising the prices’of

e ——— e

_ 5
_toyalty of Rs. LOO/-,;for the tree Ahaving girth class 90-105cm and
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khair trees after a gap of particular period and revocation of contract at the
~ discretion of Administration when the interests of Administration is
prejudiced. On the contrary, he misrepresented the Administration by
. suggesting the Administration to drop the clause of fixing the prices of
. khair:trees as per the prevailing market rates” is. totally untrue. My note
dated 21.08:82 vide which a proposal was moved to drop market rate
includes all the details} if I remember correctly, to help the authority arrive
,at a conscious. decision. I}had placed both the agreements i.e. the principal
g agreemerit of 1973 as well as supplementary agreement for perusal of the
authority. Even a cursory. reading of the said note will make it abundantly
clear that there was no attempt on my part to hide any fact which could
have possibly favoured] M/s Sainath Katha Factory. The note was
iexamined by ‘the thet Accounts Officer as well as Collector. Hon'ble
Adntinistrator Shri Jag!mohan while approving the proposal put a condition . \ ‘

that the period of agre%ment should be restricted to 10 years instead of 16
years. On the basis| of the approved propesal a draft agreement
including the ameéndments was marked to Accounts Officer to examine
it. If I remember correctly, the Accounts Officér examined the draft

.. agreement and had made some corrections and also added a tabular

; . form of royalty rate fo e charged. Therefore, the allegation that I misled
S fthe authority is baseless and is an attempt by some disgruntled elements to /

tarnish my mrage of a Eledn and npng,ht oﬂ'cer _ /

12. That an elaborate exercise was done by the then DCF o
assess the market rate {at the time of entering into supplementary agreement
o a8 per new system is dbvious from the submission made at paras 6 to 10. It
t o ymay be apprecrated thatithe rate available in the market is that of khair
ttimber in depot and |not of the standing trees in forests. As per the
agreement the rate is charged for trees standing in forests It was difficult
/10 assess market raté for a standing tree particularly in view of the fact that -
{the contractor is sulpposed to pay the full price of the tree even if it is
hollow from inside and that the rates of khair timber in depots in adjoining
States of Maharashtrd ahd Gujrat were varying widely from district to
district and from place to place within a district. Moreover, the contractor
was not only supposed to bear the cost of felling and transportation' of
khair trees but was lalso to pay rent for the depots and all such expenscs
such as pay and allowances of special officers for marking of trees,
measuring tree gnth etcl for.issuing transit passes and supervising the
operations undertaken by|the contractor in the concession area. These facts
are matters of record The aforesaid reasons have bearing on fixing the rate
§0f standing trees in; forests -and therefore the market rate arrived at Verm .
~ depot cannot be comp ared to fix the rate for standing trees and particularly
in revision of rates. ' - : e
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13. . That the allfegation‘ that the Administration of UT of Dadra \éo ’
 Nagar & Haveli 'sPstz;ained a wrongful loss to the tune of Rs.
,‘g 3,19,78,592.70 and: corresponding gain to M/s Sainath Katha Factory is
{wilhout any basis. As a matter of fact the new system had increased the
/ revenue manifold for the same tree if compared with the system of charging
royally ndopted as per the principal agreement of 1973. Moreover, it is nol -
known as to how the market rates for khair trees for the years in question
- were arrived at and by u;hose authority on the basis of which the loss has
been calculated. The whole exercise was done with an intent to tamish my

image of an efficient and ?clean officer and to malign and humiliate me.”
LI l .

14, That my pllfoposal of amendment to the Clause-3 of the
principal agreement \was mOy@sL,-Q!!.,,,SJJ.Q....,b.ési.i.,(QLQE!lﬁw.é‘iel?,!.e!ﬁ&!}@{x
agreement which was arrived at after an elaborate exercise and with a view

to”streamline’ the. system. of charging toyalty. The proposal was duly

v“(“"\

& -examined by the Accounts officer of the Administration who was also the

- g Financial Adviser to the Administrator. He, in fact after examining the drai
agreement had made some corrections and had also added a tabular form
stating royalty rates tojbe|charged. The allegation that I did not mention the
important clauses and conditions in the draft of contract submitted by me is
totally untrue and malicious. The record shall bear my submission,

15. That in- retaining the Clause of revision afler 2 years: by
putting it either 10% or market rate whichever is higher, the said Clause, in ¢
my view was exfac!'ie; omnibus and’ was capable -of civil disputes and
endless litigation in as much as the rates even “in a state” itself varied from
place to place and siec.ondly in Maharashtra the rates ‘were fixed afier the -
trees are felled a_nd;broulght' to the depot whereas in Gujrat, the pragtice S
J followed was to fix |the rate of standing trees. In Dadra & Nagar Haveli, L
tI?@”§?§i€iﬁi‘i‘)’TGiij'r'éi'f!Wéé"!fbl1'6’\'9\?53”{%651 the very beginning so much so that |
the working plan was|also prepared by the officers of the Gujrat Forest
Department. Therefore, the only rational basis which could have been
fadopled in the instant dasé were of Gujrat only and not of any other states.
In other places instance and situation were nejther comparable nor
~ adoptable. Bésides 'the |rates. were varying from place to place. In
! . Maharashtra the 'rnetilbld adopted was to selt the cut wood in the depot and
| how much amount \!’vas-ilcurred by the State on harvesting of trees and _
i their transportation to the|depot was not clear. In these circumstances ‘and
to minimise disputes and|make the contract rational and workable I had
¥ proposed- deletion of lrllarlfet rate and iricrease of rate by 10%. These are
revenue matters and injcase revenue was to be affected adversely the same
ﬁ,should have been pointed out by the Accounts Officer who was also the

i

Financial Adviser to Aémrmstra(or; \/ '
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'

. |
\ | : j | I (1
F‘;;;;”Tfﬂ?mv“‘.’lth:‘:;‘zA;‘;.'. T S T e ;‘ ot - . o E ,‘ . Jf .
. : "{\ i i
o T0 B Vo
«TED T ; |
‘,hnr"l‘f N ’ (:OPY \
0 \




e

——— T

PN S e,

ATTES‘
TRUE

PRL I
..,..--‘.

_Sl- i i

8.

16. That l|he5re'a'sons given for modification of clauses in the
principal agreement wete duly vetted by the Accounts Officer (Financial
Adviser to the Administrator), Secretary to Administrator and Collector.
As stated the prOp’Oq'l'll stipulated an increase which was more than the
prevailing rate in’ Gujrat state. Thus, there has been no loss of revenue, and -
on the contrary, there has been accrual to the exchequer

17. That duly approved agreement was signed by the Collector.
{My lnstrumentahty is restricted in as much as I was only a processmg
officer and ultimaltely the proposal went upto higher ups i.e. Coliector
n:nJ"ﬂf‘\ﬁmllnlstratoﬂr and also got vetted by the Accounts Officer who
was the Financial Adviser to ‘Administrator and the proposal was
approved by the éuperlors, who within their right were competent to
disapprove the same had it been illegal and / or wrong in any manner
iwhatsoever. In their, wisdom they upheld the proposal and approved
the same. Moreover, if the clauses of revision in the proposed
agrecment were in any way to-affect the revenue of the state, the
: Accounts Officer who also functioned as Financial Adviser to.
¢ Administrator sh‘ould have given his suggestions to that effect for
incorporation mto the proposed agreement. The Accounts officer was
also the Flmnce Adviser to Administrator and his- concurrence was
obligatory in cases having bearing on the revenue of the government

And he did concur with the pl oposal.

1

I8 On!the above premises it is inconceivable to find falsity
'with me p'lrtlcularly when 1 had placed before the authorities.each
and every facets relatmg to the |ssue§~u;§ler consnder'mon and when it
was within their powers to rcject or modlfy or to call for any ‘further
particulars and|/ br ask for any more clarifications and / or make any
suggestlons which were binding on me. The charge that the fault lies
4: 'with me, when I was lowest in the rank is an attempt of vested
mterests by dlsto:rtmg facts and imputing motive to the acts done in
good falth. I, to the best of my knowledge have not passed any order
which was repugmnt to thie provisions of the Agreement. The charge
is an outcome of the design of vested-interests who have been trying to

harass me by finding some faults.

{

19. The}I allegation that while putting a new draft of contracl,
which was executed on 17.09.1982 between the Adninistration and M/s
Sainath Katha Fac ory, I did not mention the clauses of revising the prices
of khair trees aﬂer a gap of particular period and revocation of contract at

the discretion of
ulterior motive or

/(atha factory fs
reveal the fact. As

1)0BB
coPY :
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Administration knowingly and mtentlonally with some
with intent fo provide pecuniary advantage to the said
otally untrue. The examination of relevant files shall
far as I remember I had put up draft agreement covering
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all the aspects ofjthe principal Agreement, 1973 and supplementary
agreeinent,. Lhe ailegation that 1 did not mention the clauses of revising the

prices and khair- tfees and revocation of contract etc. knowingly and
intentionally is mischievous. I deny the charge.. :

1

{ 20. It s also: interesting to note the pattern of increase and -

% decrease in market|rates in Maharashtra from the table annexed hereto

showing the variation' to the rates in Gujrat and Maharashtra states
; (Annexure-VI). The figures show that there has been wide variation in
¥ rates. The rates in Gujrat and Dadra & Nagar Haveli are for standing

trees on unit basis,ﬂ whereas the rates in Maharashtra are depot rates

1

Division of 1Mah_m;aslltra had realised sale rates of khair wood as
Rs. 2080/- per c‘ubiclmctcr whereas in the same depot in the year
1981-82 sale rate rkalise(l was Rs. 1620/- per cubic meter i.e. Rs. 460/-
_ per cubic meter less. Similarly, in Thane Division of Maharashtra the
rate realised was Rs(. 2370/- per cubic meter in the year 1978-79
- whereas in the same Division the rate realised in the year 1981-82 was
only Rs. 1555/~ per cubic meter i.e. Rs. 815/- per cubic meter less.
; Thus, there is nb uniformity in increase or decrease of rates with
‘%passagc of time.! The lrates are dictated by market force i.e. demand of
khair wood. In casé of Gurat and Dadra & Nagar Haveli the clause of
agreement for supply of khair tree on standing basis and unit system was
such that there wquliﬂ always-be a upward revision i.e. 50% every 10 years

in Gujrat and by (0% r’avery'Z years in case of Dadra & Nagar:Haveli, In .~

- other words, the rates i Maharashtra' went up and down widely while in
¢ Gurat and Dadra & Nagar Haveli it showed increasing trend ‘over the
- years. ‘ \ | S ' S

- 21 The liLates of Maharashtra prima facie appear to be high in
.4 comparison to Gujrat aid Dadra & Nagar Haveli mainly becausé the rates
¥ in Maharashtra 4r'e for Khair wood in depot per cubic meter. The
. expenditure on felling of trees and transportation to depot are intemalised
£ in the rates. Whereas in case of Gujrat and Dadra & Nagar Haveli the rates
% are of standing tre;es anfd on the basis.of unit system i.e. the volume of tree
X of girth class 90cm-105cm and corresponding increase in rates with

increase in girth class. It is not possible to establish a correlation between

<

.4 rate of standing tr!ee and that of Khair wood in depot when market rates

fluctuate so widely. 1t is not known to me as to how and on what basis the

- figures of loss of|RS. 8576,552.84 during 1979 to 1983 and Rs
' 3,19,78,592.70. from 1979 to 1986 are arrived at.

1

22 ~That iincrease in the vpper limit of number of trees to be

' alldt_ted. from 1500 to 4000 was_subject to_ availability. It is a fact that

maximum area was covered under khair plantation, The increase in number

{
[
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per cubic meter. It tgnay be seen that in the year 1978-79 Dahunu -
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of trees was suggested |limiting it to actual availability. The allotmenls'

' \éwere made only after conllﬁnmng the availability of khair. trees by the
‘Range officer in the forest coupes and in Maliki (Private) land. 1f there was
_‘éno mature tree how N/S S'.una(h Katha Factory would have possibly been
 benefitted 7 The statement of allotment and marking of trees in file should

LR not arise and I deny the|charge.

, } 23.  The allegation that I did not put the clause of revising the fate

' within the specified pe’nod and that a flat rate was fixed for all the khair
/ trees for the penod of 10 years which ultimately favoured M/s Sainath
Katha Factory'is totally nlnsleadmg The fact is that a flat rate for all the

by M .
L eI

“agreement, 1973 whiich was changed through supplementary agreement:
The submission made at para 6 explains the point at issue. The allegation is
not only baseless but if analysed without any bias will go to prove that the
system adopted was substantial improvement over the prevailing system till
1979.'If a comparison| is made ‘between the change of rate of khair trees

—

2 khair trees were charged till 1979 as per- the provisions of the principal

bear me out. Therefore the question of misleading the Admxmstratlon did -

- 4 between the period 1973-79 and 1980-1986, it would be clear that the -

change in rate of khair tree during the period 1973-79 i.e. in 7 years was
from Rs. 90/- to Rs, 108/- only whereas the change from the period from
1979-1985 i.e. in 6 years' was from Rs. 100/- to Rs. 133.10 per unit. And
change of pattern of charlg ging royalty on.unit convetsion system itself had
increased the rates lmamfold ‘ E\(phmlion may kindly be seen at para 6.
. Therefore, the charge that diring my tenure and due to my action the
~ 7 Administration of Dadra & Nagar Haveli UT sufferéd a wrongful loss of
i " Rs.  3,19,738,592. 7(D land that M/s Sainath Katha Factory gained
; correspondmgly 151 fabricated and baseless. 1 deny the charge and
respectfully submit that it is an attempt to frame me somehow by the vested
interests who are jealous of my aclnevemenls in Dadra & Nagar Haveli.

‘Article-11 |
1. It is alle redl in the Article-11 that I was functioning as Excxse
. Officer in Dadra &| Nagar Haveli from the year 1982 to. 1986 and
committed gross misconduct by recommending wholesale and retail sale
licence of IMFL to {Shri S.I. Khutliwala, Hotel Ras Resort, Hotel Dan
q /. Tourist and discrim?inate:l against Shri J.G. Birari of Sakarvan Tourist. 1t is
i 1 submitted that Excisc Duty Rules, 1969, Chapter-VII elaborately covers
the procedure for glant of licences both wholesale and retail sale for sale of
IMFL., '

1 Rule 47}- Application and Procedure for licence - (I) says that
' any.person desirous|tof obtain licence shall make the application to the

|

s e
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Excise Commissioner aid it is the Excise Commissioner, who after making
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- such ifiquiries and gettiflg satisfied that there is no objection shall sanction
the/‘ tssue of licence q(Annexure VII). The procedure followed in Dadra &
Nagar Haveli from very beginning and even now is to verify only the place .
\/ and ptemlses and distance between the premises of those of other licenced
liquor vendors or pldce of worship like temple, church, mosque or schools.

;';' }' ‘ There is no procedure or provision to verify the conduct or antecedent of
N sthe person desirous to obtam licence. It is malafide to say that I favoured
Ly i Shri S.1. Khuthwala%knowmgly Extract of Chapter-VII (licences for sale)

is reproduced at Annexure VIIL

]

2. . It is. pellmem to mention that Shri S.1. Khutliwala is still
holding the licence i in Dadra & Nagar Haveli and had there been any rule

a‘;;- e

’ ~or regulation to deb'ar the COFEPOSA detenue his licence should have -
3% been cancelled by now: On my inquiry it is revealed that the concerned
i § authorities are still renewing his licence. /
H _ \

3. Rule 59 elaborately covers regarding. the persons debarred

from holding heencels without the previous sanction of the Administrator
;save with express; perm ission in writing of the Administrator. As such no
{ violation of any kind has been caused as alle;,ed
|

- e REALE g

4. The l%ce nees of Shri S.1. Khutliwala and Hotel Dan Tourist are

different.. The Rule 159 does not debar separate persons from having the

interest in two or tlnore shops-for. wholesale or retail sale of the same kind \/

of llquor in the sae cnty or town or v1|la;__e

. [ , S

5.  In the year 1-984, there was no single good hotel in Dadra'&

Nagar Haveli and the first decent hotel established was Dan Tourist Hotel.

Since Shri Nasruddm Khutliwala was the son of Shri S.I Khutliwala,. who'

was having a wholesa e and retail ‘sale licence and though he was not
igdebaued from hol:lmg the licence, an abundaned precaution was taken to

put the facts above board regarding their relation i.e. father and son. The

_details in this regardon file should bear me out. The licence was issued by

{ the Excise Comm ssiorier, which was per fectly legal and as per the rule.
The charge that | favoured Shri S.. Khuthwala 1S not only false but
mischievous. I deny the chal ge.

e e e L
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6. It is niot} trie that the transfer of the licence of Shri Khutliwala ]
from Khutli - a renllo’te v1llag,e to Silvassa city was made to boost his sale ‘
without any reasonable grotnd. It may be submitted that in Dadra & Nagar
Haveli, each licencelis kranted giving a specific quota of liquor i.e. IMFL
g and Beer and it would: not have made the difference as the quota had ,
remained same at]Khutll or after his licence was transferred to Silvassa. S
The decision of tlalllsfer of his licence to Silvassa was taken in public
| _inlerest ‘as at that ltu ie there was shor(age of licenced vendors at Sllvassa‘
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and there was sﬁon’;‘tage of liquor which again was not in the interest of
governinent as it} h}éd igiven rise to illegal imports, evasion of duty and

" bootlegging. Rul?s‘h(ﬂiprovides for the provision for transfer of shops and
18 . licences from ofe, place t0 -other with the permission of the Excise
i Commissioner (Annexure-VI). In this case also the facts were put above .
/" -‘;f the board in thelfile, as far as | remember, and the transfer was effected
¢ _ “only afler due approval of the  competent authority i.e. Excise
. Commissioner of Dadra & Nagar Havcli. Therefore, 1 deny this baseless
y charge that 1 ,ref'i:onltmended transfer of licence to favour. Shri S.L
Khutliwala. '
‘ . , _
7. "© As'regards the case of Ras Resort, it is submitted that it was
first 3-Ster categoi‘ry flotel proposed in Dadra & Nagar Haveli and to attract
the investment in the hospitality sector, it was necessary to give a kind of
assurance by granting wholesale and retail sale licence to Ras Resort
i  Hotel. Excise Cm;nmtissioner is the authority to grant licence. However, it is
£ . . malafide and mischievous to say that Ras Resort-was allowed the quota for
§-. . - import without aniy' uilding being in existence. It is vehemently denied that
.I no quota for importiwas granted for release and released for sale. No sale
! of any kind of| liquor was allowed till the complete building of the hotel

i v was canstructed and inauguration of the hotel was made.

8 That T was fully involved in developing Dadra & Nagar
Haveli as a ‘to:u‘rist'spot by developing: underutilised‘,' unutilised and
degraded areas from eco-tourism point of view. Incidentally, 1 was holding

the charge of EXcise Officer-in ex-officio capacity. 1 was also holding the
charge of Toufidm department. - ' -

-9, " That{ recommended for isstie of Indian Made Foreign Liquor
- (IMFL) to}Shfr.i lS. Khutliwala, Ras Resort and Dan Tourist in my capacity
" as Excise Officer|with the sole’intention to promote tourism and not to
'show" any faveur| to anyone. The licences were issued by the Excise
Comimissiongr i.e.|the then Collector as per rule. ‘

10.  (That|I did commendable works in the Union Territory of
Dadra & Nagar Haveli not only in_the fields of preservation of forests,
afforesmlionl-‘a d eco-development but also in the field of eco-tourism are
evident from the commendation fetters and many news items two of which
I could salvage was published in the Indian Express May 31, 1986.and in
Blitz dated Mhy 4, 1985 which are annexed hereto and marked Annexure-
Vi & IX. | o | I

i

N | '%'haft I showed discrimination in grant of licence of IMFL to
. one Shri JIG. Birari of Sakarvan Tourist is a ‘baseless_allegati_on‘ 1
Vﬁremember'cm'rectly Shri Birari had placed an application for issue of

U | |
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lMFL ||cence at a place that was near a seligdl. As per the provision of the 1
adra & Nagar Haveli Excise Duty Regulauon I could not recommend the,
application to the Exélse Commissioner for the area was falling within 500°
mtr of the school. It is a totally baseless allegation that 1 willfully, \\

UE : disfavoured - Shri JG Birari though he was legmmate applicant for’
' }; recommending issue of lMFL licence. 1 deny the charge.

BT i 1o s g g oA

‘whose application ITcommende& to Excise Commissioner for grant of

/ IMFL licence was a COFEPOSA detenue and it never came to my notice
that his activities were offensive. Moreover, district authority i.e. Collector
who was the licencing authonty being ex-officio Excise Commissioner was . -
in a better position to Judge whether he was a suitable applicant or not for
grant of licence. [ deny the charg,e

I 12. " That it wasl not in my knowledge that Shri S.I. Khutliwala

13. That 1 reconunended for transfer of the licence of Slm':

Khutliwala from Khutli - a remote village to Silvassa city to boost his' sale

without any reasonable ground is totally misleading. 1 recommended the

application in-public 1nterest Moreover, the recommendation would not
e have been accepted by the Excise Commissioner had this not been in-
' publlc interest and in accordance with the rule. I deny the charge.

14, That 11 violated the provisions of Excise Rules: by
recommending issué of lMFL wholesale aid retail sale licence in favour of _
Dan Tourist of Shri Nasquddm Khutliwala, son of said Shri S.1. Khutliwala =~
though said Shri S.1jKhutliwala was already having a retail sale IMFL
licence in the name of SI Bar at Silvassa. It may be appreciated that Dan
Tourist was a hotel and llcence was granted to Dan Tourist. Shri Nasruddin
Khutliwala, being the son of said Shri S.I. Khutliwala is not debarred from
holding licence. Rule 59 of the Dadra & Nagar Haveli Excise Duty
Regulation may kmdly be referred to. Moreover, 1 forwarded the
application in my capacity as Excise Officer and the Excise Comumissioner

as per rule 47(2) of{Dadra & Nagar Haveli Excise Duty Rules “afler
making such inquiry and (hearing such authorities as he thinks necessary, is
satisfied that there isnojobjection he shall sanction the issue of licence”
granted licence. Therefore, the charg,e is baseless.

!

’

Moreover, [ recomlnended the application in the interest of . o
tourism prowmnotion as this was the only hotel worth name in Silvassa at that - ' N
point of time. If there was any violation of provision of Excise - Rule, ‘ '
though 1 do not think {there was any, my recommendation would not have
been accepted by the Excise Commissioner. Therefore, I deny the charge.

The abO\'/e submission lml\eq it '1bund*mtly clear that the
allegations are made with! ulterior motive.

R TN N it - e TN wm A par's . — -
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t5. That I recommended issue of IMFL wholesale and retail sale
licence in the name of Ras Resort Hotel without any building or plan
submitled as per n!les and also allowed: the quota for import as well as
renewed the licencé fdr a number of years without any building being in
existence is not correct. As a matter of fact, licence to Ras Resort Hotel -
was recommended as an incentive to develop unutilised area for
developmg the sanl\e ias a resort. No permit was ever granted without
ensuring proper bulldmg and plan for import of IMFL quota. Moreover, 1
am not the licencing authority as it is clear from the Rule 47(2) of the -
Dadra & yNagar Havell Excise Department Rules (Amnexure-VII). The
allegation is baseless and made with ulterior motive to damage reputation
* of an upright offickr and as such all the above charges are hable to be
quashied and set asnde

6. That it is'submitted respectfully that by virtue of initiating the

£ proceedmgs at such ah enormous delayed stage has put my service career
in jeopardy. I have every chance to be promoted to next higher post within
a short time, therefpre’, the proceedings at this delayed stage seem to have
been started to stall my promotion. The serving of the chargesheet after a
fapse of 14 years |of {the initiation of the- inquiry, clearly shows that the

ﬁ allegation/charges were superficial and flimsy and incapable of being
sustained under the laws of the land.

17. That the starting of proceedings at this late stage is an
outcome of the eff orts of vested interests to malign and humiliate me by
distorting facts and imputing motive to the acts done in good faith.

(18, That {I, myself and my family members are going through

y{ untold anxiety, mental agony and frustration since last 14 years. The
chargesheet has given a severe jolt to my image as a sincere and honest
officer. The intehtion|behind issuing my suspension order in the year 1991
which was subsed uelltly quashed by the Hon’ble Central Administrative
- Tribunal, Guwahali Bench and serving the chargesheet after a gap of 9
- years has caused |rreparable loss to my-image of an honest officer.

In the |premises aforesaid, I would request for proper

verification of the}original records of the case which would prove beyond
"doubt that the charges Tevelled against me are not based on facts but on

conjectures. 1 would] therefore, request you kindly to accept my written

statement and drop the charges levelled against me. Most respectfully, |

; may also submit [thdt in case you consider it necessary to have further

. - clarification on any issue, I ;\fvould request you to be kind .enough to hear,

L A

' ~me in person. | sl ould be highly obliged, if you “couid kindly examine the

AR gy

I .
| records and my Service dossier, it would reveal the fact that a sincere,

|
i
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hardworking and upriéht officer has been framed by unscrupulous elements
against whomn he fought in various capacities during his tenure in Dadra &
Nagar Haveli. In case you decide to hold an inquiry, I would request you
kindly to expedite the[same and ensure completion of the inquiry within six

months. I shall be highly E()bliged.

Thanking you,
By ) [
j
o ‘ '
ATTESTED TO BB ,
DVoCATE
ST e BRI o | A oo
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No. 29033/01/90-AVU
Government of India
l\/hmstry of Environment & Forests

. Péryavaran Bhavan
- CGO Complex, Lodi Road
New Delhi — 110003

Dated 17% July, 2000

, ORDER
i | ,
~ Whereas disciplinary, proccedmgs have been instituted and an mqu1ry is proposed

to be held agamst Shn K. D. Singh, IFS (AGMUT) under rule 8 of AIS (D&A)
rules, 1969. -

“ And whereas Pre51de1:t con51ders it necessary to appoint an Inquuy officer to
inquire into articles of harges framed against Shri K.D. Singh, IFS

l

Now, therefore the lTre sident in exercise of powers conferred on him under sub-
rule (2) of Rule 8 of AIS (D&A) rules, 1969 hereby appomts Shn V. Kannan,
Commissioner for D,ep artmental Inquiry as Inquiry Ofﬁcer to mqmre into charges
framed against Shri K.|D! Singh, IFS.

€

For and on bel;lalf of the Pres_ident of India

= ' (G. DEVNANI)
UNDER SECRETARY TO THE GOVERNMENT OF INDIA

@
e




- Copy to:-

(M)

(i)

(iif)

.-go - | Conts ,/Aé

Shri K.D. Singh,‘? S, Managing Diréctdr, Arunachal Pradesh Forest
Development Corpoiation ,Arunachal Pradesh , Itanagar

Shri V. Kannan, 9Comm1ssmner for Departmental Inquiry and Inquiry
Officer, Satarkata Bhavan, General Pool Offices Complex, Block —A,
INA, New Delhi. | ; |

. N
! .

Shri Inder Smgh Deputy Secretary, Central Vigilance Commission,
Satarkata Bhavan General Pool Offices Complex, Block-A, INA, New
Delhi — 110 023. kw 1.t. O.M.No. 2U/03/UTS/1 DATED 9.6.2000

The Chief Secretélir}{f, Government of Arunachal Pradesh, Itanagar.

Administrator, Dadrfa and Nagar Haveli, Silvasa.

‘The Supermtendcnté of Police, CBI, SPE, Opp051te St. Xav1er s High

School , Sector 10- A, Gandhinagar, Gujarat. %/\/\NA,

| (G. DEVNANI)
UNDER SECRETARY TO THE GOVERNMENT OF INDIA

]
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,‘ |- No. 29033/01/90-AVU . - ; 0(9(

: ‘Government of India |
Mimstry of Env1ronment & Forests

(Vigilance Unit) -
| - | Paryavaran Bhavan
| | : CGO Complex, Lodi Road
B . L | New Delhr 110003
Dated .1;7th July, 2000
O RDER

WHEREAS  an inqurry under rule 8 of All India Servnce (D1s01p11ne &
VAppeal) Rules, 1969 i is bemg held against Shn K.D. Singh, IFS (AGMUT 1979).

AND WHEREAS THE President consrders 1t necessary o . appomt a

Presenting Officer to prelse nt case in support of artrcles of charge agalnst the said . .
officer before the i 1nqu1rmg authorlty

, NOW, THEREF ORE, the President in exercise of poW'ers conferred by
e rule 8 of AIS (B&A‘) hereby. appoints Shri R. Sanehwal; Under Secretary,

Mmlstry of Envrronmen & Forests as Presenting Officer to present the case in
- support of the artlcles of |charge against. the said officer, before the inquiring

- | T -
? authority. S . \//

—F

g For and on behailf of ithe President of India. -

; | o ‘ XAy . )
{ . - . (G DEVNANI)
, . UNDER SECRETARY TO THE GOVERNMENT OF INDIA
E Copy _to:\'-" L

, 1. Shri K.D. Singh IFS, Managing Director, Arunachal Pradesh Forest
| Development C01poratlon Arunachal Pradesh, Itanagar
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* (i)

(iiij
(iv)
")

(vi)
(vii)

X M~ .
3= “if Ao
Shri V. Kannan :Commlssmner fot Departmental Inquiry - and Inquiry

Officer, Satarkata Bhava_n General Pool Offices Complex Block -A;
INA,NewDelh1 C SN o

Shri R Sanehwal-, Presentmg Ofﬁcer/Under Secretary, Mlnlstry of

Enwronment & F01 rests, New Delhi

Shri Inder Smgh Deputy Secretary Centfal Vigilance Commission,
Satarkata BhaVan General Pool Offices Complex, Block-A, INA, New
Delhi - 110 023] w.rt. O. MNo 24/03/4TS/1 dated 9. 6.2000.

The Chief Secjre‘tary, Government of Arunachal Pradesh, Itanagar.
The Administrator, Dadra and Nagar Haveli, Silvasa.

The Superintendent of Police, CBI, SPE, Opposite St. Xav1er s High

School , Sector: 10-A, Gandhmagar Gujarat: |
,\%.vv}’-

B : (G. DEVNANI)
UNDER SECRETARY TO THE GOVERNMENT OF INDIA

-




